
Government of Jammu and Kashmir

J&K Pollution Control Committee
Jammu

W'intet olfice : Nove mber-A pril
Parivesh Bhman, (i ladru,
Transport Nagar, Narwal,
Jannu. (J&K) 180006.

Ph./Fax.0l9l-2476925

J&K

f}CC

Summer Otlice: Ma!-October
Sherkh-ul -A lam Campus,

Behind Govt. Silk l'actory,
Rajbagh, Srinagar (J&K) 190008
Ph. I;ar. 0191-23I I 165.

em eil: memhersecretarviksnch@smail.com

Consultant (Judicial),
Hon'ble National Green Tribunal, (P.B)
New Delhi.

No. JKpccNGr/I4 7t023t blt - 3 tt1 Dt. 941sr2024.

Sub: - Hon'ble NGT Order dated 05.12.2023 in Original Application No. 911/2022,1.

A. No. 1412023 and I. A. No. 1612023, titled Prof. Dr. Sanjeev Bagai & Ors.

Versus Department of Environment' GNCTD & Ors.

Sir,

In compliance to the Hon'ble National Green Tribunal Order Dated 05-12-2023 in

Original Application No. 91112022,I. A. No. 1412023 and I. A. No. 1612023, titled Prol'.

Dr. Sanjeev Bagai & Ors. Versus Department of Environment, GNCTD & Ors.,

kindly find enclosed the ReplyResponse of Jammu & Kashmir Pollution Control

Committee, in this regard.

The ReplylResponse of J&K Pollution Control Committee may kindly be taken on

record and placed before the Hon'ble NGT for consideration please.

Yours faithfully,

Encl: (As above) o
(K. \,r)

Member S

JKPCC, ammu.

Copy to the: -
1. Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Golt. in Hon'ble NGT

matters in New Delhi, for information and necessary action. This is in reference to
Govt. of J&K OrderNo. 8495-JK(LD) of 2022 Dated 12-10-2022.

2. PS to Financial Commissioner (Additional Chief Secretary), Forest, Ecology and
Environment Department Civil Secretariat, Jammu/Srinagar for information of the
Financial Commissioner (AC S).

3. PS to Principal Chief Conservator ol' Forests/HoFF, J&K Jammu/Srinagar for
information of PCCF/HoFF.
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winc. .^Xf. .'-vcmbcr-April
Privesh Bhawm, Gladini,
Transport Nagar, Narwal,
Janunu- I80006
Ph./Fax.0l 9l-2476925

Government of Janunu and Kashmtr
J&K Pollution Control Committee ,ivLi,f.tw'

Smmer office : May-October
Sheikh-ul-Alm campus,

Behind Covt. Silk factory,
Rajbagh, Srinagar (J&K)- 190008

Ph./Fax.0l94-231 I I 65

mail: m .conl

Reply/Response of Jammu and Kashmir Pollution Control Committee to the directions

of Hon'ble National Green Tribunal Order Dt. 05-12-2023 in O.A No. 91112022,1' A'

No. 1412023 and I. A. No. 16/2023, titled Prof. Dr. Sanjeev Bagai & ors. versus

Department of Environment, GNCTD & Ors'

Backefound:

The Hon'ble National Green Tribunal Order Dt. 05-12-2023 in O.A No. 91112022

has directed the following: -

,,(.Inion Territories of Chandigath, Jammu and Kashmir and Ladakh through the

Additional Chief Secreturynrincipal Secretory/Secretary, Environment' as the cose

may be, and Pollution Control Boards/Pollution Control Committees thereof

through their Member Secretaries, in the first instance, to be necessary for iust and

proper adjudication of the questions involved in the case. Accordingly, they are

impleaded as respondents. The Registry is directed to amend memo of parties and

issue notices to them requiring them to lile their reply/response with respect to the

aspects of protection of trees against illegal felling and pruning of trees and all

related aspects and framing of guidelines/rules regarding the same" .

In Compliance to the Hon'ble NGT Order Dated 05-12-2023 in O.A No.9lll2022,

I. A. No. 1412023 and I. A. No. 1612023, titled Prof. Dr. Sanjeev Bagai & Ors. Versus

Department of Environment, GNCTD & Ors, the reply/response w.r.t Jammu and

Kashmir Pollution Control Committee is submitted as under: -

Regulatory framework for Protection of Trees against illegal felling and pruning and

all related aspects in the Union Territory of Jammu and Kashmir are governed under
the following Acts, rules and guidelines.
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III.

i) The Indian Forest Act,1921.

ii) The Jammu and Kashmir Preservation of Specified Trees Act, 1969 (copy

enclosed as Annexure I)'

iii) Jammu and Kashmir Municipal Corporation Act, 2000 (copy enclosed as

Annexure II).

iv) The Jammu and Kashmir Preservation of specified Trees Rules, 1969 (copy

enclosed as Annexure - III).

v) The Jammu and Kashmir Social Forestry (Plantation) Rules 2022 (copy

enclosed as Annexure - IV),

vi) circular No.05 of 1998 by J&K Forest Department dated 05-03-1998 read

with Circular by J&K Forest Department dated 31-03-2011 (copy enclosed as

Annexure - V).

vii) Guidelines for felling oftrees posing threat to life and property issued by J&K

Forest Department vide circular No. 0l of2019 dt.28-11-2019 (copy enclosed

as Annexure - VI).

In Forest land, the regulation of felling is deatt under the provisions oflndian Forest

Act, 1927.

For trees growing on private land and State land but not on Forest land, the restrictions

on felling is applicable only on tree species that have been declared as specified trees

and is regulated as per the provisions laid out in J&K Preservation of Specified Trees

Act, 1969. As of now, the foltowing species have been declared as specified trees :-

Walnut, Willow, Khair, Conifers and Oaks.

As per the provisions laid out in chapter XX in Section 339 to 355 of J&K Municipal

Corporation Act, 2000, the Tree fellings are regulated within the jurisdiction of

Municipal Corporations.
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IV. Felling of trees in village woodlots, strip plantations and community land involving

community participation is regulated under the Jammu and Kashmir Social Forestry

(Plantation) Rules 2022.

V i) In the jurisdictions of Municipal Corporations as per the provisions laid out

in Section 352 penal provisions are provided in respect of illegal felling and

illegal pruning of trees. (copy enclosed as Annexure-vll).

ii) Section 13 of Jammu and Kashmir Preservation of Specified Trees Act,1969

prescribes penalties for violations of the provisions of the said Act.

VI i) In State and Private land, J&K Specified Trees Act,1969 and J&K Specified

Trees Rules, 1969 shall be applicable and particularly with reference to Khair

trees it is regulated as perthe provisions laid out in SRO-111 of 2016 (copy

of SRO 1 1 I is enclosed as Annexure-VIII)'

ii) Tree Officer for the Tree Authorities in Jammu Municipal Corporation and

Srinagar Municipal Corporation has been ordered vide Govt' Order no. 110-

FST of 2023 dt.ll-05-2023 (copy enclosed as Annexure-IX).

Hence, the reply/response of J&K Pollution Control Committee may kindly be taken

on record and placed before the Hon'ble NGT for consideration, please'

;! r( *,{.
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\ AoneVunt--Z
THE JAMMU AND KASHMIR

PRESERVATION OF SPECIFIED TREES ACT,1969
ACT No. V OF 1969.

(Received the assent of the Govemor on 9th April, 1969 and published in Government
Gazette dated I lth April, 1969 (Ext).

An act to make provision for the preservation of. certain species of trees and for regulation
of felling and export thereof.

Whereas certain species of trees growing in the State are the main sources of raw material
for the specialized industry of Kashmir Art, or ate otherwise of vital importance for the
economy, prosperity and welfare of a large section of citizens of the State; and

Whereas it is necessary in the public interest to make special provision for the growth,
preservation and protection of such species of trees and for other matters connected therewith.

It is hereby enacted by the Jammu and Kashmir State legislature in the Twentieth Year of
the Republic of India as follows:

1. Short title, extent and commencement.-(I) This Act may be called the Jammu and
Kashmir Preservation of Specified Trees Act, 1969.

(2) It shall extend to the whole of the State of Jammu and Kashmir.

(3) It shall come into force on the date it is published in the Government Gazette.

2. Definitions.-ft this Act unless the context otherwise requires :-

(a) 'fell' or'felling' includes topping, lopping, gridling or otherwise damaging a

specified tree,

(b) 'goods'of 'Kashmir Art'means articles of wood carving, papier-mache, wood
work and such other articles as may be declared by notification by the Government
as goods of Kashmir Art for purposes of this Act;
(c) 'prescribed' means prescribed by rules made under this Act;
(d) 'prescribed authority' means the authority notified as such by the
Government and different authorities may be notified for different provisions of
this Act.
(e) 'specified tree' means walnut and includes such other species of tree whether
standing on the State land or private land as may be notified by the Govemment in
the Government Gazette, but does not include such trees growing in a demarcated
forest as defined in Jammu and Kashmir Forest Act, l98l;
(0 'timber'means wood of any specified tree whether in logs or cut up in pieces

or in any other form but does not include hnished goods of Kashmir Art made of
such wood.

3. Restriction on felling:- Notwithstanding any'thing contained in any other law for the
time being in force, no percon shall fell any specified tree except under and in accordance with
the terms and conditions of a permit granted by the prescribed authority under this Act :

Provided that a permit' granted under this section shall not authorise the felling of a

specified tree by any person other than the owner thereof.
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4. "Application for permit:- (l) Every person desiring to obtain a permit under section 3

shall make an application in writing to the prescribed authority, in such form and containing

such information, as may be prescribed.
(2) On receipt of such application, the prescribed authority shall, subject to the provision

of sections 5 and 6 by order in writing, either:-
a) grant the permit subject to such conditions, if any, as may be specjfied in the

permit; or
b) refuse to grant such permit.

5. Obtigation to grant permit:- Subject to the provisions of section 6, the prescribed

authority shall grant permit, if on inquiry, it is established that :

(a) the timber of a specified tree desired to be felled is required to be used for the

manufacture, of finished goods of Kashmir Arts; or
(b) Ilxxxl.
(c) the felling of a specified tree is necessary for the prevention of danger or abatement

ofnuisance to life or property or for prevention ofplant disease; or
(d) the specified tree desired to be felled is completely dried up.

6. Obligation to refuse to grant permit:- The prescribed authority shall refuse to grant

permit, if on inquiry, it is satisfied that.-
(a) the application for permit relates to a specified tree which is green, healthy or if it
belongs to fruirbearing species, is fruit bearing; or
(b) the felling of the specified tree is likely to extinguish the species of the trees in the

local area in which it grows; or
(c) there is any other suffrcient reason which he may recorded in writing to warrant

refusal of permit.

7. Consultation:- In considering whether to grant or to refuse a permit the prescribed

authority may in its decision and if so, required by a general or special order of the

Government shall obtain the advice of any department of the Government or any officer
thereofregarding any question oftechnical nature involved therein.

8. Export:- [No person shall export or carry on the trade or business of exporting from
the territories of the State Timber of any specified tree or any species thereof in respect or
when declaration under section l6-A has been made by the Government].

9. Condition to be reasonable:- Where the presoribed authority grants a permit for
felling a specified tree I [XXXXX] subject to any condition under the provisions of this Act,
the condition so imposed shall be such as may be reasonable having regard to the

circumstances ofeach case and the interest ofthe general public.

10. No compensation payable for loss or injury:- No person shall be entitled to claim
compensation for any injury, damage or loss caused or alleged to have been caused by the

refusal to grant permit or by any condition subject to which permit is granted under this Act.

11. Appeal:- Any person aggrieved or affected by an order of the prescribed authority
.under this Act may, within sixty days from the date of the order, prefer an appeal to the

Financial Commissioner.

12. Power to' revise order's:- The Government may at any time either On its own
motion or on any application made to it in this behalf, call for the record of any case pending
before or disposed of by the prescribed authority or the Financial Commissioner, and if in
any such case the Government is of the opinion, that any order passed or proceeding taken

should be modified, annulled or reversed, it may pass such order in relation thereto as it
thinks fit:

Provided that the Govemment shall not pass any order under this section prejudicial to
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any person applying for permit without giving him a reasonable opportunity of being. heard.

2[13. Penalfy:- (l) Any person who contravenes any of the provisions of this Act or the

rules made thereunder or any term. or condition of any permit granted under this Act, shall be

punishable by the prescribed authority with a fine which may extend to one thousand rupees,

in addition to such compensation for any loss or damage caused to the owner of the specified

tree as the prescribed authority may determine, and where the contravention relates to felling
of a specified tree, the timber of such tree shall also be Iiable to be confiscated by the pres-

cribed authorityl.

(2) Any amount of fine or compensation payable under sub-section (1) shall be

recoverable as arrears ofland revenue.

13-A. Disposal of timber fallen due to natural calamities:- The timber of any

specified tree proved to have fallen due to any" natural calamity or disease shall, in the case

of private lands, be allowed to be taken by the owner thereof and in the case of State Lands,

be disposed of by the prescribed authority in such manner as may be prescribed.

14. Protection of action's taken in good faith:- No suit or prosecution or other legal

proceedings shall lie against any officer or person empor.vered to exercise powers or to
perform duties under this Act for anything done in good faith or intended to be done under

this Act or the rules made thereunder.

15. Effect of Act and rules etc. inconsistent with other enactments:- The provisions

of this Act or any rule or order made thereunder shall have effect notwithstanding anything
inconsistent therewith contained in any enactment other than this Act or any instrument
having effect by virrue of any enactment other than this Act.

16. Power to make rules:- (l) The Govemment may make rules for purposes of carrying
into effect the provisions of this Act.

(2) Without prejudice to the generality 'of the foregoing power, such rules may
provide for all or any of the following matters, namely;

(a) form of application for grant of permit authorising felling of a specified tree I [xxx].

O) form of permit to be granted by the prescribed authority authorising felling of a
specified tree 1 [xxxxx] .

(c) information to be supplied by the applicant under section 4 (l) 2[X x x X x].

(d) fees chargeable in respect ofa permit;

(e) manner and procedure for holding inquiry under sections 5, 6 3[xxxxxxxx] and the
matters to be considered therein.

(0 conditions in which permits may be granted for the export of timber from the State.

(g) period of validity of permits

I [(gg) Disposal of timber confiscated under section 13, or fallen due to natural
calamities or disease];

(h) form and manner in which accounts and registers relating to felling of
specified trees 2 [X X X] shall be maintained by the prescribed .authorities;

3[(i) the procedure and the manner regarding the export from the State and the sale
outside the State of the timber of the specified trees or any species thereof. in
respect of which declaration has been made under section l6-Al;

(j) from and manner in which appeals may be preferred against the orders of
prescribed authority and the procedure for hearing appeals.

k) the number of specified trees which a permit, may authorise to fell at a time.;
l) procedure and manner'. in which and the conditions subject to which exporters of
timber are registered under his Act, and the fees for registration;
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m) any other lratter which has to be or may be prescribed.

16-4. State Trading:- If the Government is of the opinion that with a view to securing
optimum utilisation of timber of any specified trees .or any species thereof for its adequate
and properly co-ordinated sale outside the State, it is necessary, in the- public interest that the
State should itself carryon the 'trade or business of exporting from the territories of the State
such timber, to the complete exclusion of other- persons, the Govt. shall by notification in the

Government Gazette rnake a declaration to that effect in relation to such specified trees or the
species or timber thereof subject to the following rnodification.

r[16-8. Application of the provisions of the Act to Willow Trees:- Notwithstanding
anything in this Act. as frorn the date which rnay be notified by the Government in the

Govemment Gazette, the provision of this Act and the rules rnade thereunder, so far as they
relate to regulation of export of timber, .shall apply to timber of willow tree in the same

manner as they apply to any timber of a specified tree].
2. Notwithstanding such repeal anything done any action taken or notification issued

under the said ordinance shall be deemed to have been respectively done taken or issued
under this Act, as if this Act had come, into force on the date when the said ordinance came
into force.

17. The Jammu and Kashmir Presewation of Specified Trees (Amendment) Act
ordinance 1973 -(IV of-1973) is hereby repealed.

THE JAMMU AND KASHMIR
PRESERVATION OF SPECIFIED TREES RULES, 1969

1. Title extent and commencement
2. Definitions
3. Application for grant of permits
4. Permits

5. Fees chargeable on permits

6. Enquiry
7. Consideration of special circumstances by and consultation with experts of the prescribed

authority

8. Omitted.

9. Validiry of pennits.

10. Omitted
11. Omitted
12. Accounts and Registers
13. Submission of report to the Government
14. Form and procedure for Appeals
15. Proceedings under section 13.

16. Disposal of timber fallen due to natural calamity or disease

THE JAMMU AND KASHMIR
PRESERVATTON OF SPECIFIED TREES RULES, 1969

I [Revenue Deparlment Notification sRo-472, dated 26th Aug., 1969] ,-In exercise
of the powers conferred by section 16 of the Jammu and Kashrnir preservation of
Specified rrees Act, 1969 (v of 1969), the Govemment hereby make the following
rules, namely:
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MUNTCIPAL COBSO*.ATION ACT. 2O(N

CHAPTER )O(

REGULATION OF FELLING AND PLANTING TREES

197

339. Prohibilingfelling, cutting, damaging, destroying any tree in any

urban area.- No person shall cut, damage, destroy, fell or remove any tree of
the prescribed class, whether included in a private holding or not, within the
jurisdiction of the Municipal Corporation, except with prior permission
obtained from the Government under the provisions made in this Chapter or
any rules made thereunder.

Explanation.-For the purpose of this section the expression "damage" in
relation to a tree shall include-

(a)

(b)

(c)

(d)

(e)

(0

(e)

(h)

grilling, drilling ofholes, boring and use ofpoisonous substance ;

cutting and exposure ofroots or making a tree dangerous ;

setting fire to a tree or its branches ;

debarking or stripping ofthe bark ;

extraction ofresin and gum ;

lopping ofbranches ;

extraction and removal of torchwood ;

damage to trees by throwing debris or stones but such damage shall

not include the damage which is caused-

(1) bythe bonafide exercise ofthe rights ofthe right holders of
the area ;

(2) by lopping of branches of trees which are grown mainly for
fodder, horticultural or ornamental purposes.

340. Constitution of Tree Authority. -(l) 
The State Government shall

by notification, constitute the Tree Authority consisting of the following :-

(i) the Mayor of the Municipal Corporation ;

(ii) the Commissioner ;
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r98 MLTNICIPAL CORPORATION ACT. 2OOO

(iii) the Divisional Forest Officer having jurisdiction over the city ;

(iv) the District Horticulture Officer having jurisdiction over the
city ; and

(v) one Councillor to be nominated by the Mayor.

(2) The Mayor shall be the Chairman of the Tree Authority.

341. Meeting of Tree Authority. --\l) The Tree Authority shall meet at

least once in two months at such place and time as the Chairman may decide.

(2) The quorum to constitute a meeting of the Tree Authority shall be

one-half of the total number of its members.

342. Duties of Tree Authority.- Notwithstanding anything in the Act
the Tree Authority shall subject to any general or special order of the
Government be responsible for :-

(a) the preservation ofall trees within itsjurisdiction ;

(b) obtaining declaration from all owners or occupants about the
number of trees in their lands ;

(c) specifoing the standards regarding the number and kind of trees in
each locality, type of land and premises ;

(d) assisting private and public institutions connected with planting
and preservation oftrees ; and

(e) undertaking such schemes or measures as may be directed from
time to time for achieving the objectives of these provisions.

343. Appointment of Trce Officer-The State Government shall appoint
one or more forest officers not below the rank of an Assistant Conservator of
Forests as Tree Offrcer for the territorial limits of a Municipal Corporation.
Every Tree Officer shall exercise jurisdiction over the whole or such part of
the areas of the Municipal Corporation as the Government may from time to
time determine.

344. Applicotionfor permissionfor cutting, felling or rcmoval of a tree. -(l) Any person intending to cut, fell or remove a tree within the territorial
jurisdiction of the Corporation shall make an application to the Tree Officer,
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MLTNICIPAL CORPORATION ACT. 2OOO 199

in such form and containing such particulars and accompanied by such

documents as may be prescribed.

(2) Such application shall be accompanied by such fee as may be
prescribed.

345. Permission forJblling of tree. -( I ) On receipt of application from
any person to fell any standing tree or to cut, lop, remove or otherwise dispose

of a fallen tree, the Tree Authority shall, after making such inquiry as it may
think fit, and with prior approval of the Government either permit in whole or
in part or refuse the permission applied for :

Provided that no such permission shall be refused if the tree :-

(i) is dead, diseased or wind-fallen ; or

(ii)

(iii)

constitutes a danger to life or property ; or

is substantially damaged or destroyed by f,rre, lighting, rain or other
natural causes.

(2) Where permission to fell a standing tree or to cut, remove or
otherwise dispose of a fallen tree is granted, the Tree Authority may
impose condition that the applicant shall plant another tree or trees of
the same or other suitable species preferably on the same site within sixty
days of the date on which the tree is felled or within such extended time
as the Tree Authority may allow.

(3) The pcrmission granted under this section shall be valid for a period
of 180 days from the date on which the sanction is conveyed to the applicant.
If the applicant fails to cut, fell, lop or remove the tree permitted to be cut,
t'elled, lopped, or removed within the aforesaid period of 180 days, the
permission granted shall lapse, unless the applicant obtains from the
Commissioner and extension of time on an application for extension and
payment of prescribed fee.

346. Planting of adequate number of trees. --{l) If in the opinion of the
Tree Officer the number of trees in any land is not adequate according to the
standards prescribed under clause (c) of section 342 the Tree Officer may, by
order, after giving a reasonable opportunity to the owner or occupier ofthe
land ofbeing heard, require him to plant such trees or additional trees and at
such places in the land as may be specified in the order.
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200 MUNICIPAL CORPORATION ACT, 2OOO

(2) When an order is made under sub-section ( I ), the owner or occupier
of the land shall comply with such order within thirty days from the receipt
thereof or such extended time as the Tree Oflicer may allow.

347 . Planting in place offallen/destroyed trees. -( I ) When any tree is

fallen or destroyed by wind, fire, lighting, rain or such other natural causes the
Tree Officer may suo moto or on information given to him after holding such

enquiry as he deems fil, by order require such owner or occupier to plant a

tree or trees in place ofthe tree so fallen or destroyed as may be specified in
the order.

(2) When an order is made under sub-section ( I ) the owner or occupier
of the land shall comply with such order within thirty days from the receipt
thereof or such extended time as the Tree Officer may allow.

348. Responsibilitiesforpreservotion of trees.- When an order is made

by the Tree Officer under section 345, section 346 and section 347 subject to
the provisions ofsection 349, it shall be the duty ofowner or occupier ofthe
land who is directed to plant a tree to see that the tree grows properly and is
well preserved. It shall also be the duty ofsuch owner or occupier to preserve
all other trees existing on the land at the time of commencement of this Act
within the area in which the land is situated.

349. The recovery of expenditure onfailure to comply with orders for
planting of trees.- Where the owner or occupier of the land fails to comply
with any orders made by the Tree Officer under section 346 or sectiot 34T or
section 348, the Tree Officer may, after giving a reasonable opportunity to
such owner or occupier of being heard and without prejudice to any other
action which may be taken against the defaulter under these provisions, take
the necessary action himself and recover the expenditure incurred therefrom
from the owner or the occupier, as the case may be.

350- Appeals. -(l) When any decision is given or order is made under
section 346, section 347 or section 348 by the Tree Officer an appeal shall lie
to the Tree Authority.

(2) The appeal shall be made within thirty days from the date the
decision is communicated to or the order is received by the owner or occupier
ofthe land.

(3) Thc Tree Authority shall, as far as possible, dccidc the appeal within
ninety days from the date ofits receipt after giving a reasonable opportunity
to the appellant ofbeing heard.
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MUNICIPAL CORPORATION ACT. 2OOO 201

(4) The decision of theTreeAuthority shall be final and shall not be
questioned in any court oflaw

351. Seizure.- When the Tree Officer has reason to believe that an
offence under the provisions ofthis Chapter has been committed in respect of
any tree, he may seize the tools, ropes, chains, boats, vehicles or animals used
for the commission of the said offence alongwith tree or part thereof which
has been severed from the ground or the trunk, as the case may be.

!*Z;knahy.- Whoever fells or abets the felling of any tree or causes
any tree to be felled in contravention ofthe provisions ofthis Chapter or any
rules made thereunder or without any reasonable excuse fails to comply with
any order issued or conditions imposed by the Tree Officer or any other officer
subordinate to him in the discharge oftheir functions under the provisions of
this Chapter shall on conviction be punished with imprisonment which may
extent to three months or with fine which may extend to five hundred rupees
or with both.

Explanation.-For the purposes of this section a breach of the provisions of
this Chapter or abetment ofbreach thereofin respect ofcutting
or destroying each tree shall be a separate offence.

353. Compounding ofoffences.- No offence or breach ofthe provisions
of this Chapter shall be compounded by any authority empowered to compound
without providing for forfeiture of the tree fuel or timber alongwith articles
seized under section 35 I in favour of the concerned Municipal Corporation.

354. Operation of other laws not barred.- Nothing in this Chapter shall
be deemed to prevent any person from being prosecuted under any other law
for any act or omission which constituted an offence under these provisions or
from being liable under such other law to higher punishment or penalty than
that provided by these provisions or the rules made thereunder.

355. Power to make rules.- The Government may by notification make
rules to carry out the purposes ofthe provisions ofthis Chapter.

CHAPTER XXI

POWERS, PROCEDURE, OFFENCES AND PENALTIES

356. Signature, conditions, duration, suspension, revocation, etc. oJ'
licences and written permissions. 

-(l ) Whenever it is provided in this Act or
any bye-law made thereunder that a licence or a written permission may be
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m) any other matter which has to be or may be prescribed.

16-A. State Trading:- If the Govemment is of the opinion that with a view to securing
optimum utilisation of timber of any specified trees .or any species thereof for its adequate
and properly co-ordinated sale outside the State, it is necessary, in the- public interest that the
State should itself carryon the 'trade or business of exporting from the territories of the State
such timber, to the complete exclusion of other- persons, the Govt. shall by notification in the
Government Gazette make a declaration to that effect in relation to such specified trees or the
species or timber thereof subject to the following modification.

'[16-8. Apptication of the provisions of the Act to Wiltow Trees:- Notwithstanding
anything in this Act, as from the date which may be notified by the Covernment in the
Govemment Gazette, the provision of this Act and the rules made thereunder, so far as they
relate to regulation of export of timber, .shall apply to timber of willow tree in the same
manner as they apply to any timber of a specified tree].

2. Nonvithstanding such repeal anything done any action taken or notihcation issued
under the said ordinance shall be deemed to have been respectively done taken or issued
under this Act, as if this Act had come, into force on the date when the said ordinance came
into force.

17. The Jammu and Kashmir Preservation of Specified Trees (Amendment) Act
ordinance 1973 -GV of-1973) is hereby repealed.

THE JAMMU AND KASHMIR
PRESERVATION OF SPECIFIED TREES RULES, 1969

l. Title extent and commencement
2. Definitions
3. Application for grant of permits

4. Permits

5. Fees chargeable on permits

6. Enquiry
7. Consideration of special circumstances by and consultation with experts of, the prescribed

authority

8. Omitted.

9. Validity of permits.

10. Omitted
ll. Omitted
12. Accounts and Registers
13. Submission of report to the Govemment
14. Form and procedure for Appeals
15. Proceedings under section 13.

16. Disposal of timber fallen due to natural calamity or disease

THE JAMMU AND KASHMIR
PRESERVATION OF SPECIFIED TREES RULES, 1969- 

-
I [Revenue Department Notification sRo-472, dated 26th Aug., 1969] ,-ln exercise

of the powers conferred by section 16 of the Jammu and Kashmir preservation of
Specified Trees Act, 1969 (v of 1969), the Government hereby make the following
rules, namely:

Arn*puha-ZL

;
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1. Title, extent and commencement.-(l)These rules may be called the Jammu and

Kashmir Preservation of Specified Trees Rules, 1969.

2. These shall extend to the whole of the State of Jammu and Kashmir.

3. These shall come into force with effect from the date these are published in the

Govemment Gazetle.
2. Definitions.-In these Rules, unless the context otherwise requires :

'Section'means the section of the Act.,

'Form'means the form appended to these rules; and

Words and expressions used but not defined shall have the meanings assigned to them in

(a)

(b)
(c)

the Act.
3. Application for grant of permits:- l[(1) An application for grant of permit for

felling of a specified tree under section 4 shall be made in form A on stamp paper of Re.

U-1.

2.Every application on form A made under sub-rule (1) shall be accompanied by the

following documents, namely:
(a) an attested copy of or an extract from Jamabandi Darakhtan (trees) or, if that is not

available, from Jamabandi (Arazi land) of the holding containing the khasra number/numbers in which the

specified' tree/trees is 1 are situate;
(b) where the felling of the tree/trees is/are for the purpose laid down in item (i) or (ii) of
clause (3) of the application, a certificate, if the applicant is himself the owner of the tree/trees, that he is a

bona fide manufacturer of, or dealer in finished goods of Kashmir Art regarding item (i) 2[X x X x] and if
the applicant is 'not himself ' the owner, a declaration in affirmation of the said purpose made by him

befbre; and attested by, the Director of Industries and -Commerce. Jammu and Kashmir Government.

(c) where the felling of the tree/trees is/are for the purpose indicated in item (iii) of clause

(3) of the :application, a certificate, in case of prevention of danger or abatement of nuisance, from the

local Tehsildar and in case of prevention of plant disease, from the local Assistant Director, Horticulture,

in charge of the area in which the tree/trees is/are situate; and

(d) where the felling is covered by item (iv) of clause (3) of the application, a certificate

tiom the local Tehsildar of the Tehsil, in which the tree is situate, that the tree/trees is/are completely dried

up.

(3)1 [Omitted].

4. Permits:- The permits granted under sections 4 and 5 shall be issued in forms

C&D respectively and maintained in a foil and counterfoil, the later for delivery to the

applicant and the former to be' retained in the office of the issuing authority 'Each' permit
shall bear the issue number at the top with' the alphabets PST/PA-suffixed to it.

5. Fee chargeable on permits:- (l) (i) The fee chargeable on a permit issued, under
'section 4 shall be 2[Rs. l0/-].

(ii) 3[Omittedl.

2.The fee charged under sub-rule (l) for permits issued under Section 4 shall' be

realised in court fee stamps, which shall be cancelled 'under the signatures of the
prescribed authoriry or his nominee a 

[x x X x].

6. Enquiry:- (l) On receipt of an application for felling of a specified free made
under rule 3 the prescribed authority may call for a report from the Deputy Commissioner
of the district in which the specified tree/trees desired to be felled is/are situate on any of
the following points as he may specify namely;

a) whether the applicant is himself a dealer in or manufacturer of finished
goods of Kashmir Art 'or wants to sell the timber to such dealer or manufacture.
In the second case, the particulars of the deal will require to be ascertained and
verified:
b) I [if the applicant wants to sell the timber to any Government agency
set up for purposes of exporting the timber outside the State].
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c) the circumstances in which the tree/trees 'sought to be felled endanger

or cause nuisance to -life or property :

d) whether the-tree/trees bear any fruit or are dried up completely or
partially? If dried up completely, since when?

2l(2)The- Deputy Commissioner, from whom a report is called under sub-rule (1)

he shall enquire himself or in special circumstances refer the matter for enquiry to the

Assistant Commissioner (hereinafter referred to as "the enquiry officer") and on receipt

of his report forward it, after such further enquiry as may be deemed necessary with his

remarks to the prescribed authority].

(3) The enquiry officer may in case of points dealt within clauses" (a) and (b) of sub-

rule (1) refer to the authorised lists of dealers in and manufacturers of finished goods of
Kashmir Art 3 [(x) maintained and issued by the State Departments of Tourism or

Industries and shall, in case of points referred to' in clause (c) and (d) of the same rule

himself inspect the tree/trees and its/their location and conditionl.

(4) The enquiry officer shall submit his report through the Deputy Commissioner,

unless otherwise directed by the competent authority.

(5) 4[Omitted]

(7) Consideration of special circumstances by and consultation with experts of the

prescribed authority..-(l) The prescribed authority may require the Deputy Commissioner

Or an enquiry officer, from whom a report has been called for under rule 6 to explain the

grounds which in his opinion justify the grant of permit being refused and consider such

grounds at the time of making an order under section 6.

(2) Before making any order under section 5 or 6, the prescribed authorify may, if he

has any reason to believe that due to any cause the specified trees, for the felling ofwhich
an application for grant of permit is pending before him, are dwindling in number and it
is likely that the species of such trees may, in course of time, get extinguished, in writing
consult an officer of the Forest Department not below the rank of a Conservator of
Forests and consider the advice so obtained at the time of making an order in the matter.

3. I[Where an applicant seeks permission to fell a specified tree/trees on the ground

that itlthey had been effected by any. plant disease and the felling thereof would save

other trees from getting contaminated by the same or any other disease or where the

tree/trees sought to be felled is/are not fruit bearing, the prescribed authority may in
writing consult an officer of the Horticulture Department not below the rank of District
Horticulture Officer and consider the advice so obtained at the time of making an order in

the matter].

4. The prescribed authority may, in any matter arising out of the proceedings taken

on applications under section 4, which involve any question of technical nature directly
consult the Chief Conservator of Forests and make such order as he may consider proper.

8.21omitted;.

9. Validity of permits:- (l) Every permit for felling of a specified tree/trees granted

under section 4 shall remain in force for sixty days from the date of its issue.

(2) 3[Omitted].

(3) 3[omined].
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4. There shall be no renewal of permits covered by sub-rule (1) where a specified tree/trees has/have not

been felled during the period prescribed in the permit, a fresh application for grant of permit in accordance

with these rules shall be made

(5)'[Omitted].

10.'z[Omittedl.

11.3[Omittedl.

12. 4[Accounts and Registers:- (l) A proper account of the fee recovered under rule 5 shall be

maintained in a register for this purpose in form 'E' in the office of the prescribed authority.

(2) The register maintained under sub-rule (l) shall be checked and signed every month by the

prescribed authority or a Gazetted officer to see that the sum realized has been correctly charged and

remitted without delay into the Treasury and adjusted in the account book].

13. Submission of report to the Government.-(! A report on the lines indicated in form G shall, with

ten spare copies, be submitted to the Revenue Department by each prescribed authority through proper

channel to reach not later than l5th April annually for the year ending the month of March.

(2) One copy of the report referred to'in sub-rule (l) shall be sent by each prescribed authority to the

Financial Commissioner, Jammu and Kashmir Government, for his review of which one copy each shall be

forwarded by him to the Revenue Department and to the reporting authority. The Revenue Department shall

submit the report along with a copy of the review and its own' comments to the Council of Ministers for

information.

14. Form and Procedure for Appeals:- (I) An appeal against an order ofthe prescribed authority shall

be preferred in the form of a memorandum stamped in accordance with the law in force relating to court fees

and shall be accompanied by an attested copy ofthe order appealed against and shall state concisely the facts

relied upon by the appellant.

(2) As soon as the appeal is filled, the Financial Commissioner shall inform the person appealing of the

date ofhearing and pass such orders on it as he decides.

15.5[Proceedings under section 13:- (1) The prescribed authority may suo mota or on the complaint of
any person take action under section l3 ofthe Act.

2. The timber confiscated under section 13 shall be delivered by the prescribed authority to the Forest
Department against payrnent of its value by book credit to the Revenue Department, such value to be

determined according to such rates as may be prescribed by the Forest Department from time to time. A
register in Form J shall be maintained by the prescribed authority for this purpose.

16. Disposal of timber fallen due to natural calamity or disease.- (l) The timber under section l4-A
shall

(a) In the case of private lands be allowed to be removed by the owner thereof under a permit granted
by the prescribed authority to whom an application may be made in this behalfl
Provided that no permit shall be necessary where such timber is covered by an export permit
granted under section 8; and

(b) In the case of State lands, be disposed of in the same manner as prescribed in sub-rule (2) of rule,
15.

(2) The permit referred to in sub-clause (a) shall be in Form H and maintained in foil and counterfoil,
the foil to be delivered to the applicant and the counterfoil to be retained by the prescribed authority it shall
bear the issue number on the top and remain valid for 60 days, on expiry whereof a fresh permit may be,
applied for, if the timber has not been removed for any suffrcient reason by then.

(3) A fee of Rs. 2 shall be charged or every permit issued under this rule and realise in court fee stamps,
which shall be affixed to the foil of the permit and cancelled under the signature of the prescribed authority.
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4. A register in form K shall be maintained by the prescribed authority in his office to show the

quantity of the'timber disposed of and the fee recovered under this rule].

FORM ''A'
APPLICATION UNDER SECTION 4

To
The Divisional Commissioner,
Jammu/Kashmir.

Application for grant of permit to fe11..

of... ... ... . . . ...(state kind of specified tree.)

(state number) tree/trees

Sir,

I beg to apply for the grant of a permit to fell.., ... ... (state number) tree/ trees

of... ... ... .. .(state kind of specified tree) about which the following particulars are

submitted for your consideration:-

1, Name of the applicanVwith his father's name, caste and residence.

2. The number location and kind of the specified tree/trees desired to be

felled..,
a) kind
b) number
c) girth
d) khasra number/numbers and the village/villages in which situated;
3. The tree/trees is/are desired to be felled... ... . ,.
(i) for providing timber for the manufacture of finished goods of Kashmir Art.
(ii) for providing timber for export outside the State;
(iii) for prevention of danger or abatement of nuisance to life or property or

prevention of plant disease.
(iv) because itlthey is/are completely dried up.

Note:-Of the above grounds, those not applicable should be crossed.

Date. .(State place)

Yours faithfully,

Signalure of the applicant
or his left hand thumb

impression in case he is illiterate
the... ... ... ..,'...... .. .19

(State date month & year)
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'E

1[FORM
oMITTEDItBt

FORM'C'

(PERMIT UNDEE SECTION 4)
GOVERNMENT OF JAMMU AND KASHMIR

OFFICE OF THE DIVISIONAL COMMISSIONER
JAMMU/KASHMIR.

In pursuance of the provisions of section 5 of the Jammu and Kashmir Preservation

of Specified Trees Act, 1969 the applicant... ...(State name, parentage,

caste and residence) is hereby permitted to fell. specified tree) (State

number of... ... ...State kind of tree/trees situate in Khasra Nos.. ...In

village/villages...... inTehsil...............district... .'...'...

The permit shall remain in force for a period of sixty days, issued under my hand and

seal at Srinagar/Jammu this......... day of... ... ... ..' ...19

Divisional Commissioner
Kashmir/Jammu
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1 [FORM'D'
oMITTEDI
FORM'E'

[See rule 12 (i)]

Register giving details of permits granted for felling of specified trees and fees

realised for permits in the Kashmir/Jammu province for the year'..........

Name of the
District

Tehsil Village Number of
granted

Permits refused

I ) 3 4 5

Purpose for which permits were grante4
Manufacture

of finished
goods of

Kashmir Art.

Export of
timber

Prevention of
danger and

nuisance to life
and propertt'.

Other Amount of
fees recovered
on permits Rs.

6 7 8 9 l0

Remarks
11

11 [FORM'F'
oMrrTEDl
FORM'G'

[See Rule 13]

The report may deal chronologically with the following matters: -

l. A review of the working of the- Act during- the last year.

2. How far the Act had served the purpose, which it was designed to fuIfi1, with particular reference to.

(a) Preservation and protection ofspecified trees; and

(b) Promotion ,of the specialised Industry of Kashmir Art;
3. Permits, Number of permits granted and refused; purpose for which permits were

required; and grounds generally for refusal of permits.

4. I [Omitted.]
5. Contraventions.
6. Suggestions for Improvements.

2[FORM'H']
(PERMTT UNDER RULE 16)

Government of Jammu and Kashmir
Office of the prescribed Authority (Deputy Commissioner)
No...... of 19.....
In pursuance of rule 16 of tile Jammu and Kashmir Preservation of Specihed Trees
Rules, 1969, Shd.. ........ S/o No...... .Caste/is
hereby allowed to remove ..... (State kind) timber
consisting of ...... ....(State Number) weighing . ... ..fallen
due to natural calamity/disease on the land under Khasra No.. .......village

. . . . . .. Tehsil. ... belonging to the said Shri . . .

This permit shall remain valid for a period of 60 days.
Issued under my hand and seal at.

This..... Day of ...... 19.

Deputy Commissioner
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[FORM I
OMITTEDI

I IFORM Jl

[See rule l5l

Register showing the disposal of the timber confltscated under Section l3'

Timber confiscated under section l3

Register showing disposal of timber oftree fallen/felled due to disease and

natural calamities and also offees realised for permits issued in this behalf.

Timber rmitted to be removed the owner

S:No. Name of persons Quantity

I 2 3 5

Timber delivered to the Forest artment
uantit! Ref to No and date Place of delivery. Ref to letter of

acknowledg€-ment
No. & Date

Value of Timber

of the l€tter of
delivery,

6 1 8 9 0

Ref to book credit
adjustm
ent letter

No....
dated

Fee realisedPermitNo. and dateName of ownerS:No.

5I32I

Timber delivered to the Forest Department
Ref to lctter of

acknowledge-ment
No. & Date

Value of TimberPlace of delivery.Quantity Ref to No and date
of the letter of

delivery,

8 9 l06 7

Ref to book credit
adjustm
ent letter

No...,
dat€d

11

2JFORM K]

[See rule l6]

Address Date

I
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'Sporting rifle butt" certified by Director Handicrafts to he the goods of
Kashmir Art.

L [Revenue Department Notification SRO-177 dated 16 April, 1975] .-.In
exercise of the powers conferred by clause (b) of section 2 of the Jammu and Kashmir
reservation of SpecifiedTrees Act, 1.9:;0 the Govemment hereby declare such of the
'sporting rifle butts' as may be certified by the Director of Handicrafts, to be the goods of
Kaslmir Art for the purposes of the said Act.

Prescribed authorities notifi ed

2[Revenue Department Notification SRO-317 dated 17tnMay,l972l:- In exercise
of the powers conferred by clause (d) of section 2 of the Jammu and Kashmir
Preservation of Specified Trees Act, 1969 (V of 1969) and in super session of
Notification SRO: 597 dated24th Dec, 1970, the Government hereby notify every officer
mentioned in column 2 below to be the prescribed authority under the said Act for
purposes of the sections mentioned in column I within the jurisdiction specified against
each in column 3.

Trade and business of exporting timber of Walnut trees from the State taken over
exclusively by the State.
3[Revenue Department Notification SRo-292 dated l8th June, 1973):- whereas the
Government is of the opinion that with a view to securing optimum utilization of timber
of Walnut trees for its adequate and properly coordinated sale outside the State, it is
necessary in the pubic interest, to do so.

Now, therefore, in exercise of the powers conferred by section 16-A of the Jammu
and Kashmir Preservation of Specified rrees Act, 1969, as amended by 'l [ordinance
NO'. IY of 19731 the Government hereby declare that with effect from the date of
publication Of this notification in the Government Gazette, the State shall itself carry on
the ffade and business of exporting from the territories of the State, timber of walnut irees
to the complete exclusion of other persons.

Section Jurisdiction

Divisional Commissioner
Kashmir

Within his jurisdiction

Divisional Commissioner
Jammu

Within his jurisdiction

13 and 13-A Deputy Commissioner Within their respective
jurisdiction

8 Chief Conservator of Forests Whole of the State

Officers
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GOVERNMENT OF JAMMU & KASHMIR
REVENUE DEPARTMENT

NOTIFICATION

Srinagar, the l0th June, 1978

SRO-320,-In exercise of the powers conferred by clause (e) of section 2 of the

Jammu and Kashmir Preservation of specified Trees Act, 1969 (V of 1969), the

Govemment hereby notiff the 'Khair tree' for purposes of the said clause.

By order of the Govemment of Jammu and Kashmir.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECTT. INDUSTRIES & COMMERCE DEPARTMENT

NOTIFICATION

Jammu, the 9th January, l98l

SRO-16.-In pursuance of section 16-8 of the Jammu and Kashmir
Preservation of specified Trees Act, 1969, the Govemment hereby notify lst
August, 1980 as the date from which the provisions of the said Act and the rules
made thereunder so far as they relate to regulation of export of timber, shall
apply to timber of willow tree in the same manner as they apply to any timber of
a specified tree.

By order of the Government of Jammu and Kashmir.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECTT.INDUSTRIES & COMMERCE DEPARTMENT

NOTIFICATION

Jammu, the 9th January, 1981.

SRO-15'- In pursuance of clause's (d) of sectiOlll 2 of the Jammu and Kashmir
Preservation of specified rrees Act 1969 the Government hereby notify, General
Manager District Industries Centres as prescribed authority for purpose oi export of
timber of willow trees in the finished form of bats.

By order of the Government of Jammu and Kashmir.
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CoYernment of Jammu & Kashmir

ro-;;;;;i;;' & Environment DePartment
' Cilil Secretariat' J&K'

ilnnlruru-P

NorIrIC{rloN
srirruga,,*t* -7f JulY' 2022

S,$ &2tr.** ln excrcise of the powsr conforretl by Section 28 nf the lndian S'orest Aet

(sssrr$n 16 nf A-;,-ilitt, rhe Lreu;;";";;;;;;; ;;;t maB* thp fo*owins rur*s;

;f%rort 
title' ext:lt uid :i::*iffi;l-;;rtll 

tn*" rules sharr be caned the

Jammu and Kashmi J sii*r'i.";rrry (P lantation) Rules, 2a22.

(2}.fheserulEsshallapn}vtothewholeofUnionTerritoryofJammu&Kashmir.

(3) T.lwse rutes sha* como into foree from the date of their publication in ofricial cazetrtp"

?.D*finitiqSSi.l$&esErulesunlessthecontextotherwiserequircs,-

x1 ..tx* ili3[ ffJ 1|nffi:i ],:'#il:'xlx;irT"ii'r,r li; ou*, oistrativ e char ge o f

Forest, ncoiogy & Environment llepartment' J&K

c) *'Hlock o,ii.1i"'f;;;;; ,tlt;;; iniiu'et otr the concerned block ol'the soclal Forestrv

DePartment'

d) *chairguilor,, means Ex-officio Head of the Exeeutive committoe (VPPC)'

e) ,,plyectorl;*"*, * 
"fn".r;;tdi;g 

rhe charge --;;t'r; in the Depnrfinent of Soclal

Forestry, J&K' ..- ^rw^^- r.n the Social Forestry

f) ,uDlvisions; Foreet ()fficrr,, n:reans an officsr hr:lding the charge of

Division $oncemed' 'uted under these rules.

fl .ffi;,'il,:3frr'$:x;s:ffi ilTffi";ffJil,l;;;r,*ranosr*ccmmcrciar/non'
commercial Purposes'

i) "Cro.*iilodi; *t*1cym Sabhaof concenred Panchayat'

j) ,.co*u"n*rirI*"^", trr- g;;;r;nt of union i*"i,oty'of the Jammu & Kashmir'

k) ,oltnng* iilfr-*r; me&ns o',;;;^il;iiu'g* of the range of the Social Forestrv Range

u :ffii$li; means the documerl T1*:i::T:^'f.r;:""ffIf: :i ffif;|*. 
co*rmittes

or &eneral Body or any 
"th.;;;rrii 

connected to the functioning of VPPC'

m) ,,Rcgiouql Director" tneang iti "rf**t 
holding the rharge as Regional Direct'or' Jammu

or Kashmir of Department of Sosial Forestry'

n) ..vl[as$ w;o,riiflwl,1" means plantation unit raised by the VPPCISFD on non tbrest

lands as a comulon property resollrce of Gram Panchayat'

{}) *VPPC,,, rneans Village p.*ft"V., (Plantation) Cornmittee constituted at Panchayat

" 
Ievel under these rules'

p) ruunion"fsr;i;il" means Union Territory sf Jamrnu & Kashrnir'

q) ,o*ules & norrnsi, merrs rufu witnin the ambit of thh Act and ngrtn$ as pres+ribod

i Uv Govt. fhom time to time'{x" \1\ sY
1
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r) "Term.t" means terms of vPPC,EC,GB/Gram Sabha (it shall be in conso,ance r.vithy Panchayat hody ofthe concerned Halqapanchayat)

(2) W"ords and expressions used herein ancl not clefinerl shall have the mca,ings respectivclv
assigned to then:r unc'ler section l6 of lndian Frorest,,\ct. 1927.

{i) Compositicn nf Cornmittees: - (l) 't'liere shall be constiturcd Village par:chayar
(Plrrntiltir:n) Com[rittee (hereinafler called as VPPC) fcrr each panchayat tbr thi pr,.pore"of
creation,'protectinn and management of plantations on all t1.'pes of non-tbrest lands within thejurisdiction of concerned Panchayat exclucling farm forestry on private l-r,j.;;;;tirh;;;;;

("2\ The VPFC will tunction rn'ith a $'o-tier system, cor"rsisting of an "Execulive Cornmiltes,'
(EC) and lhe "General Bod_y (GB)".
(3) The Gram Sabha of the concemecl Panchayat shall be General Body of the VppC rvith
representation of one adult male/ lenrale mem.ber of each independent householO of panchayoi,
rvithin which plarrtation units is locatecl.
(4t Exgcutivg Committee, VPPC shall have I I members, headecl by concerned Sar.panch as
its chairperson (Ex-officloi as per Annexrue "A" to these rules.

Nos.

I | )ut yurlL

? l4{ainu,, 2

[ulemher (ttt least one.female mentber)
, l.fc7.\'rt{l.jCrcac-Mu,,t,*
" l@*oirnuinl threa,l J

2
lb*olfiiii Member ]6 w.#iai6,wrrtary I

Z -_ .lfi,itasuiii(ux-ofiicio) I
[To{at: : u

(5i The members of Hxecutive Comurittee shall be nomilratsdleiested simultaneously with
thp election of Orsm panqhayat.

($ . .The 
5070 presenss of (ieneral Bocly (Gram Sabha) members inoluding Cfuairperson shell

be nrinimum quorHm.to take any decision with adequare presence of female rrinrbers. ' ::

{7} The Gram Sabha will elect Executive Committee of VPPC *, pu* the composition giveu
at RulE 3 (iv). A resolution ru this elirbct be placed on record rcgisrer.

(8) TIrc Block ot{icer (Social liorestry) concemed shall act as &{ember-Secretary anc! shallbe respottsible for assistiag the VPPC to co-ordinate its activities with other Governnrent
Departments and shall also he responsihle for the maintenance ot'records i" 

"ior" 
ri-r-r, ifiii

Panchayat Secretary. a

(r) If any iustusion or ch.ange irr the member constrtuent of VPPC ls necessitated afterits iriitial conetifution rho VPPC {EC) tkough Member Secretary shatl make thereconrmendations t0 the concqrned VPPC (GB) viz. Gram Sabha

2

A-
biudinB.

.&
a

whose decision shatl bE final

a

S.Nn.

lu{ember

N

)

s..r'.
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t 4. Meetings and Procedurer - (l ), The VPPC (EC) shall meet at such a place as may
I be eonvenient to members or in such villages where such plantations are to be raised or have

been raised, on the dates that may be notified by the Chairperson, at least seven (7) days in
advance.

(?) At-least four uteetings ol'the VPPCI (ECl) and trvo nreetings ot'tire VPPC (GB), shall he
held in a calendar year.
(3) lfhe VI'}PC (EC) shall maintain record r:{ the proceedings r:f the meetings heltl liom time
ttl tirne underthe signaturs ol'the Chairperson of the committee in the record register and a copy
tlf the same /rninutes o{'such nreetings duly attested shall he sent to the concemed Range Ofticer
tbr record by the Member Secretarl,.

{4) The VPPCI (F)C)',r'itlrin its Jurisdiction shall make decisions / r'esolutions on the fullowing
aspects:-

a) Description tif boundaries of the area to be covered/ already sovered under
plantation/alltrrestation programmes.

b) The prnduce to be temoved by the villagers and method o1'sharing.
c) Actieins that are prolribited.
d) Regulation on allorving or closing o1'grazing.
e) Any o{her nratter specific to the villagc/ plantation unit.

(5) [n case of any point of disagreement between villagers, thr otrjections, claims and rights
thereof will be henrd by the VPPC (EC) and procecdings thereof shall bs recordod. The decision
by thc majority yote of the Members of the Committee, shallbe binding upon and final.

5. Villtge woodlots (VWL ).-- (l) Village rvoodlots should be established as plantation
units on available village cemmon LandslState/Revenue Lands etc.lhe sites tbr affsrestation
works to esfatrlish a village woodlot within its Cram Panchayat shall be identified by VPPC (EC)
in consultntion with Social F'orestry Department. The concerned Range Off-icer Sosial Forestry
Department shall, participate in the Gram Panchayat Development Plan formulation process and
infnmr the Granr Sabha about number of plantation units (along with financial irnptications) to
be taken up during next linancial year in the said Panchayat as per the recommendations of
VPPC (EC) and the guidelines of the scheme.

(2) The afforestation and management plan of each plantation unit shalt be approved by the
VPPC (G&) viz. Granr Sabha concerned as part of the Gram Panchayat f)evelcrpment Plan and
shall be. technically vetted by the DFo/Rcgional Director conceroed and aocepted by the
Director, Social Forestry for implementation in the next financial year within the permissible
ceiling under thE rplevant scheme.

(3) The VPPC (EC) shall ciury out execution of appraved works through e. tenders in
accordanco with dircctions/guidelines of Finance Department in vogue. The process shall be
canied out by the Divisional f'orest Officer in consuliation with VPPC, in accordance with the
laid dowu procedure. The VPPC (EC) may also get the work clone through MGNREGA or
thrcrugh conYergence under MGNRE{}S (if permissible under Scheme guidelines}.

(4) The Village Wood Lo(s) (VWL,) shall be handed-over to concfrned VIIPC (EC) for
future management with proper handover/ takeover to be made between the conc$.rngd

t Divisional Forest Oflicer & Chairperson, VPPC within 3 to 5 years of establishment. The VppC
6-fi (GB) shall be sololy responsible fur maintenance of plantations of such units thereafter. l"loweverx ^\.,L I \$M 3

1544



-
services of Social F'orestry I)epa$rnent shall remairr available to VPPCI (EC) for technical\. guidance wohenever or ll'herever required under norms.

(5) In case of any damage reported, the VPPC (HC) shall recover the cost of damage (as per
the latest rates issued by the l'orest Department) frorn the offender. The anrount recovered liom
the offeriders should be depnsited in the account of VPPC (EC) and rhe pnrceedings shall be
recorded in the rscord register.

(6) In case of failure of the VPPC (EC) in recovering the damage, the department shall havc
the right to proceed against the defaulter for legal action as \i/arranted under rules.

(7) Technical Sanctions/ Administrative Approval of works to be executad under these
rules shall be accordsd in terms ol' delegation /extent of powers to these officers of
Forest Departnrent under reverest rules in this regard.

(8) The VPPC (CB/EC) should encourage establishmerrt of wood lots and their sustainable
manag€ment. Tho Panchayat may take up plantation units utilizing its own financial resouress
also. The Department of Social Forestry will regularly inspect and monitor the establishment
and impact of Village Woodlots. The Panohayats who are found to develop and manage best
woodlots shall be conferred with the recognition and honour by the department to generate
heatthy competltion amongst Gram Panchayats.

(9) Tlto agreoment for raising the Village Wood Lot shall be signed bEtween the VPPC
(EC) and the concerned Range Oflicer and duly countersigned by the Divisional Forest Officer
as per the schedule appended al Annexure "B" and agreement there under.

(lCI) Thr VPPC (GB/EC) shall enforce the rules tiamed for the proteclion of the village
woodlots, regulatiou ofconcessions. benefits and grazing as epproved in the resolutiou.

6. Expcutlon of Works.'--{I) After the approval of the annual plao by the VPPC {OB}, and
its acceptauce by Dire*tor (SF), the VPPC shall be informed by the Block O$icer (Member
Secretar'y, VPPC (EC) accordingly. The Deparfinent of Social Forestry shall issus the
administrxive approval/ technical sanctions and place the funds for raising the plantations as per
the teshnical sanction so issued at thE disposal of coucerned VPPC (EC). The VppC (EC) shall
take up the exeeution nf work by engaging the local labour from within the concerned Gr$n
Panchayat, In e-ase sufficient labours are not available, it shall be managed frorn adjoining Gram
Fanchsya$. Tha procedure for execution of work is given at clause 5 (3).

(2) Onee the execution of rru'ork is completed" the joint inspection shall be carriEd out by
VPFC (EC) and reFresentative of Departrnent of Social lrorestry not below the rank of Rsng!
Officer. In case fhe works are executed, the represerfiative of coniractor shall also b. prur.rrt. 5n
receipt of satisfactory work done certificate, the Divisional Forest Officer (SF) shall'release the
payment in fuvoUr of the bonafide labour or contractsr as the case may be.

(3) When the VPPC takes up the execution of work out of fund from Villago panohayar
Fund, &ess funds shall be released by Joint Account Holders of VPPC (EC) i.e Chairperson,
Member'Secretary and tlre Treasurer on receipt of satislactory rvork dono certificate.

(4) The department shall follow GFR-201T in exeeution of works under rhese rules.
(f) The works shall be allotred through e-tendering.

ksV
4
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7. Monitoring.- (l) The Director, Department of Sncial Forestry shall monitor
implernentation of rules and other connec.ted issues and submit comprehensive reports to
(iovemment on the implementation/progress made as & u,hen required by the Government and

shall establish a comprehensive monitoring mechanism fbr regular monitoring of the execution
of works

(2) Ths Administrative Secretary, Department of Forest, Ecology and Environment shall
make overall review of the implementation of the rules especially with respect to devolutlon of
powers to the panchayals and the issues connected thereto.

8, trnterim u$ufructs:- The plantation assets nonnally start yielding interim benelits

tiom Z"d.year onwards in the form of grass/leaf lbdder, which gets enharced in the lbrm as fuel-
wood, small timber, othsr MFPs once planting gets established. Each plantation unit shall be

managed as per proscriptions of its Management Plan.

9. Shnring of In$erim Usufructs --- (l) I'hc interim benefits iike Eass/leaf fodder,

fuel wood" rmall timber and other MFPs shall be shared with households of the VPPC (GB) on

equitable basiu, The distributlon process shall be regulated by VPPC (EC) & officials of
Deparffnent of $ocial Forestry and the proceedings thereof shall be recorded in the record

register..

@ VFPC (EC) may take decisions to auction/dispose of the surplus interirn produce, if any.
as per the descriptions given in Arurexure B-Schedule-ll).

t3). The VPPC members shall be duty bound to assisl in protecting the plantations ard to
bEcome eligible for availing usufructs free of cost from such plantations units.

(4). 'Ihe usufrscts shall be removed in cut and cany method & area shall remain closed for
grazing till it gets fully established. Any decision to open up the closures tbr grazing would bo
taken up by VPPC on the advice of Deptrtment of Social Forestry and keeping in view the status
of plantatio[ and natural regeneration.

(5). Any individual/trousehold whose membership stands terrninated by VPPC (GB) for any
of the rsason, which may include damage to plantations and non adherence to nrles and
re$ulatigns on protection of plantations, shall be debarred to avail benefits/usufruots sharing
which shall be in addition to any other actiorr/penalties imposetl on such delaulters/offenders.

I0. Flnal Hnrvpst of Plantations.- (l)The decision on final harvest of planrs in
plantatiou units (VWL) shail be taken by VPPC (EC) in accordance with the Managoment plan
& on advice of the Department of Social Fnrestry. The sanction to fell the trees shail be accorded
b1lhe competent authori{y fbllowing the laid down procedure as per tho existing rules/guide}ines
of Govemrnent in this regard.

(2)' Ths produce shall be disposed of in open auction/e-auction alter completing the
procedure & finffisial proceedr (75% of the total revenue realized) shall be deposited'in ttre;oint
account urhich would constitute the Village Panchayat Fund. 25o/o of the proceeds shaft be

1 deposited by Department of Social Forestry in'l'reasury as part erf Govt. revenue.+ .$((\ I)b/
5
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i (3). 'lhe plantxions raised on road sides/canal banks/wetlands and within the Govt.
Institutions shall also be raised/managed by VIIPC with the assistance of Department of Social
Forestry and concerned Department/lnstitution. 'l'hese plantations shall be managed as per the
prescriptions of Management Plan and final harvest shall be shared in the ratio of l:3 between
the Department of Social !'orestry and VPPC respectively, However, the 5004 ol'VppC share
realized fronr the institutcs like schools shall be earmarked for faking up developmental activities
within the same institute.

(4) The Village Panchyat Fund shall be established by each VPIIC tbr proper managoment
of funds earned &om such plantation assets. Each joint account shall be maintained in interest
gcnerating mode in Nationalized Bank I J&K Bank in the name of Chairperson, Memher
Secretary & Treasurer of thc VPPC.

II. Operationalisation of Vitlage Panchyat Fund"--'[he Villago Panchayat Fund
shall receive funds (75%\ from sale of interim usufructs" the llnal harvest and from other
sources. if any, which VIIPC ma)' man&ge to earn. The utilization of funds shall be proposed by
VPPC (EC) by forntulating action plan lbr the tinancial year, which may include fresir
plarrtatious, re'afforestalipn on fulied units, minor public utility works as per needs of the
inhabitanls of Oram Panchayat. It would be as per procedure presoibed in Clause-8 of Annexurp
B The acgount shall be operatsd jointly by Chairperson, Msmber Secretary and Trsasurer of
vPP (EC).

12. Tormination & Appeal r- (l) The VPPC (GB) nray take action including
termination of the membership of any member, who fails to perform his functions uuder these
rules.

(2) Any person aggrieved by the order of teunination, may prefer an appeal within a period
of 15 days to the Oraru Sahha concerned.

(3) Any person causing danrage to the plantation assets and violating ruies may be treated as
offenderl defaulter and shall be booked under law with the consent of VFPCGC). 

-

13. lVlnintenancs of Records: - The record of the proceedings of the VppC shalt be
maintained in three registers as follows:-

a) R*glster Np. I shall cantain the proceedings of the Executive Commifiep under ssction
(A) ctlnstitution of the Comnrittee and section (B) Record of resolutions and meetings
held by the commiitee.

b) Rogister f{s. ? will rscord the business /proceedings of the General Body & shall record
resolution and meetings held by General Body{Oram Sabha).

c) R*gister No.3 shall contain the information about usufruct sharing details and its records
suc'h as gmss, fuel wood, fridder, fruits, fallen/<lrytrees etc. givei to mernbers of VppC
and revenue realized thereof along*ith expenditure if any.

(the formats for these registers shall be notified by the Director, Social Forestry).

14, Villagc Woodlots on Private lands/Birathari Land/Trust Land or of
\ :,t,rif i tY|: 

.qf 
land .- (l) The existing cases regarding claims of proprietorship on Village\ Woodlots established by the Depafiment on private or on similar nirture- of lands which miy(fr( \it) *Ob/ 6

?
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-. belong to other departments/organizations, tmsts etc, shall trc looked into/disposed offon ease to
I case basis on ground.s of their merit in light of authentic l.,and Revenue Records at District level

in a Coordination Cclmmittee. consisting r:f fullowing wliii:h will meet once in two months:-

D -lD";r& Commissionlr Concerned lChairman/C hairpersr:n

2) [Divisional Forest Officer(Social Forestry) Concerned lMernber Secrstary

3) lllrsilAar Co*eineo lMernber
4i lRepresentative of VPPC Concerned lMcrnber

(2\ Provided that plantation raised on such land/area rvill vest with Social Forestry

Department till the crop attains nraturity and thereafter the benefits of final harvesl shall be

shared in the ratio of 3:l between land owner/trust/birathari, and Departnrent of Social Forestry

respectively. However, the land owners shall have liberty for deciding future land use of the

axeas.

15. Rehabilitatlon of Degraded Forests (RD$ ..{l) Under the cornponent of
REhabilitation of degraded forest areas (RDF), the area shall be taken up as pet the provisions of
the working plan & with the consent ol Teritorial Forest Department. The plantation in given

area will be done through the Department of Social Forestry following the sfandard norms and

procedures under the existing and new schemes oF the Department of SF. I{owcver, the VPPC
(EC) will be irrvolved firr protection of plantation & would be allowed to cut and carry grasse#

leaf fodder from sueh RDF units under supervision of concerned Range Officer {SIT) and subjeot

to rvorking plan prescriptions and guidelines of the scheme(s). The VPPCs shall bc duty bound tcl

offer their .services for protection of such plantations inclucling protection from tire.

{2} The Social Forestry plantations raised over degraded areas in demarcated forests shall

remain free from all encumbranees excepting as laid down under rules and the Territsrial Forpst

Department shall assume chargelmanagemenl of such plantations within 5 ts 11 years of their

raising/plantation ss per nonns.

(3) The RDF units raised by the Department of Social Forestry shall be handed over to the

Forgst (Tenitorial Department) with proper handover/takeover alongwith record/inventories to
be made between ths concerned DFOs with the approval of c.oncerned Regional Director (Sn &
Conservator of Forests (T).

16. Strip Plantation;- The plantations raisEd on road sides/canal banks/wetlands under

strip plantption component shall bc raised/managed by VPPC with the assistance of Department
of Social Forestry and concerned Departrnent/Organization owning the land. These plantations

shall be rnanagpd as per the prescriptions of Management PIan.

17, Inslitutional Plantation:- (li Under this component. the areas available with
Government Institutions like Sclrools, Colleges, Universities, Government Offices, Army, PRIs
and Polico Camps shall be used fbr plantations ol'suitable ornamental and other useful specios,

(2) Village Panchayat (Plantation) Committee (ECl) will render help to identify tlte
lnstitutions for plantation under this component. The plantation in the institutions will be done
by involving the mernbers of VPPClMembers of Institutions/Students and representatives of civil
society. The plantalions shall be managed by concerned institution, and Department of Soclal
Forestry shall rsnder technical guidance/ assistance required ilany in this regard. In case of any

7
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- damage to such plantation works VPPC may take appropriate action in consultation with
? concerned institution.

(3). Whenever such plantations are required to be felled tbr use of land by the concerned
institutelor removal due 1o tlreat to life and property, the Deparflnent of Social Forestry shall
dispose of plantations as per laid down standard procedure of e-auctionlopen auction on ths
recommendations of VPPC {EC). The revenue realized on this accounf shall be shared between
VPPC and Department in the ratio of 3:1. The VPPC may earmark 50% of such share for taking
up l)evelopmental works/ activities in the said institution on the request of the head of the said
institute.

18. Farm $'orestry,-(1) It would primarily include farmers interested to takc up
plantations on their farm lands, the saplings may also be made availatrle to NCO#VA (Volunteer
Associations), Trust(s), individual households and other interested groups of society by
Departrnent of $ocial Forestry in consultation with VPPCs of concerned Gram Panchyats. The
VPPC (EC), however, shall assess the viability & potential of successful raising & managing
plantafions betbre distribution of saplings.

(2) The distrjbution of plan* under Farm Forestry shall be made as por prevailing rates

sanclionsd by the Department of Social Forestry under the farm fbrestry component and rendsr

their seMces in generating awareness to raise & protect plantations.

(3) 'lhe VPPC (EC) shall be irivolved to ensure that plants taken under thrm forestry
component are planted by the beneficiaries at right time and proper maintenance thereof is
ensured.

19. Oufreseh & Capacity Building Programmo .-(l) The plantation drives shall be

carried out by the Department of Social Forestry by involving VPPCs and the general public/
institutions through outreach programmes. 'l he distribution o1'pamphlets, booklets and success

stories of field work shall be shared with the VPPC members to increase outreash &
acceptability of the plantation initiatives.

{2t The Department shall organize capaeity building measures to enhance the knowledge
ard sliills of the VPPC (EC) to strengthen their rolc & effectiveness in aftbrestation
programmes.

(3) Bost perlirrming VPPC at Province Level/District tevel would be identitied in an

objective nrannor and incentivized with award$ 10 sustain their intsrest.

20. Corporate Social Responsibility Scheme (CSR) :- The VPPC/Department of
Social Forestry would be ar"rthorized to receive the funding under corporate social responsibiliiy
coltlponent or other sources adopting the procedure laid dorvn by the Governmcnt in this regard,
so that financial resources urrder Village Panchayat Fund could be augmented. These funds shall
be properly budgeted utilized ancl audited in consultation with VPPC (EC) under existing norul$,

21. Grlevanee Cell: - A grievance ccll

, Forest OfIcer, Regional Director and Director

a#f the public, if any received, pertaining to the-1 trv

shall be established in the ol}ce of the Divisional
Social Ft-rresty to address tlre genuine grievances
implenrentation of these rules.

8
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22. Repeal and Saving.- (1) All previous rules and orders corresponcling to Jammu ancl
Kashrnir (Rehabilitaticx olDegraded Forests and Village Plerntation) rules. are hereby repealed.

(?) Notrvithstanding an,vthing containecl in the afbresaid rules so repealed- any action taken or
done or orders issuecl shall be deenred to have been issued under the corresponding provisions <lf
thcse rulcs.

Ily ortler of the Lieutcnant Govcrnor.
sd/-

(Sanjeev Verma),IAS
Conrmissioner/Secretary to Government

F'orest. Ecology & Environment Departnrent
Nn. FST'-Gen/5?l2A?l Dated:- qn-.A7,2022
C'opy fo the:-

l. Secretary. Ministrl'of Envirou.ttent, Forest alcl ('lir1a{e Change. Covt. of India.
?. Additional Chief Secretary (Financial Clonrmissiorrer), I)inance Department
3, Principal Secretary [o tlie Government, Hon'ble Lieutenant Governor.
4. Principal Secretary to the (iovernment, Geleral Administration Department.
5. Joint Secretary ( J&K), N,linistry of I'lome All'airs, Gol.
6. Principal Chief Conseryator of Forests (HoFF),J&K
7, Secretary to the Covernment, Departurent r:f l,all,, Justice and PA"
8. I)irector, Social Forcstry Departmcnt. .l&K.
I. Director. Archives, Archaeolog,r.' and Museums. J&K
10. l'vt. Secretary to Chief Secretary.
1l. Pvt, Secretary to CommissionerlSecretary, Forest, Ecology and Environment Depaltment.
I 2. Incharge websitele-ott ce f-i I elst<lck ti le (rv. 2. s.c).

t (Suhail ul

ftDeVuty 
Secretary

)

to the
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Bule 3(iv)
Anncxure - ouAnt

I."IID

Constitutipn ol' V i I lage P anchayat ( P lantation) Conr mittec (VPPC)

Name of Hnlqa Panchayat

ID ofllalqa Panchayat

UnitlClosure

Name olSarpanch

Date of Cr:nstitution:

GOVERNMENT OIT.IAMMU & KASHMIR
DEPARTMEN"I' OF SOCTAL ITORITS'|RY, J&K

District

Poiicc Station

Village

BIock

*

*y

I

I

0.

I

10

S. No. Nnme with nartirulars Desisnation VPPC (EC) Sisnature
I

5
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Rulc 5(ixl

Annexurt:-8.

AGRtrEMq]YT

TIIIS AGREEMtrNT is made and executed at today on of
20 by and between:-

Chnirperson of Villagc Panchayat Plantation Committee (VPPC),
hereinafter referred to as the party of first part which expression shall
its successors.

AND

be deerned to include

'fhe Range Officer (S.f. Range ) Social Forestry
Ilivision lrereinafter referred to as the party of second part which
expression shall include its succcssors in olfice and assigns.

W}IEREAS the inhabitants of Mouza under Village Panchayat
Police Station and District

hereinafur refbrred to as "'l'he beneficiaries, have requested the VPPC (EC) to approach to the
Range Officer to establish a plantation on wastelands/ khalsa sarkarlvillage common land
lcommunity land etc. more particularly described in Schedute-I hereto;
hereinafi.er refered to as "the said lands' and whereas the VPPC (EC) and the Range Officsr
have satisfied thernselves, after nraking such enquiries as are deemed adecluate and proper. that
the bene{iciaries are well and trul.v entitled and have complete right to the said lands, and
whereas the Forest Officer (SF) and the VPPC (fbr and on behalf of the beneficiaries)
have agreed, upon the mutual assuralces and undertaking hereunder contained, to enter into the
contract. The papers pertaining to the title of said land are part of this agreemenf.

l. VPPC (EC) shall establisli and rnanagc plantation on lhe said land rnder the supervisiori
of the Range Otlicur and in acc,ordance with the Manager:rent plan described in clause (2)
below;

?. A'fler identification ol'sites fbr aflbrestation ol'Village Wood Lot(sXVWL) in the area by
the VPPC (EC), the DFO conccrned shall prepare a manag$ment pleur as per guidelines of
the Departmetrt of Soeial Forestry and place the same {trr approval before the VPPC (GB)
viz. Cram Sabha and submit the same to f)irector (SIi) duly vetted by llegional Director
(Sl') for acceptaner by thc Director (SF).

3. For a periocl of'5-10 years, or such lensth of tinrc as maybe mutually agrecd upon
betweeu two parties. the VPPC shallarrange to ulanage anci protect the plantation unit
and shall assume full responsihility therealter lbr managemerlt, maintenance and
protection on its orvn ancl bear tlre necessary expencliture in this regard out ot'its own
resourcesl go\rernment furrding or arly other sources available rvith thc VPPC-

4. Tlre VPPC (EC) shall agrc.e and undertake that the beneficiaries will ensure protection to

_t the 
.said 

plantation r'vith brush rvood fencing or other means till the time it is fully
6{-ettablished as per }tssessment arrived at by the joint ir:spectir:n ol'tlvr: parties.
/\N 'r\

\ ) -D>,- 
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5. For execution of plantation and other allied works , the VPPC (EC) shall, prelierably

utilize the services of the local residents, giving preferenue to landless agricultural lahour

and persons belonging to the traditionally backward segments of the population.

6. J'o enhance employability of locals, concerned Social F'orestry Oflieer will provide

regular training to the willing villagers nominated by the VPPC (GB) in order

to develop skills enhance their capacity so that local people and VPPC members jointly
manage the plautation assets on long term basis.

7. The concemed Social Forestry Oflicer (Illock 0fficer lncharge)
shall rnaintain a plantation journal, as per approved Format (to be appended with these

rules), reflecting details of plants by species, survival, man days of labour generated and

expenditures incurred. The plantation journal shall be presented during inspections so that
proper record of the unit right from planting to its futut'e management is maintained.

8. Belhre the commencBment of this agrsement the parties hereto have prepared a scheme

more particularly set out in Schedule II here under which envisages inter-alia as under;

a. I'.Iayvesting of the interinr nrinor Forest Produce such as firewood, fodder, grass, fruits,
srnnll timber for agriculture tools, harvested medicinal plant parls, However, iI will be the

prsrogative erf the VPPC (EC) to prohibit such collection {in part or entirely) aiter
dispussion rvith the Range Oflicer {SF)/beneticiaries if such prohibition is found
necessary for improvetnent and proper man&gement of the plantation.

b. The forest produce accruing at each thinning, cuttirrg or itrterim harvesting of'min<rr
forest produce shall be distributed or soltl to the bene{iciaries or persons other than the

beneficiaries, as per the decision of the VPCC (EC). All such interim proceeds shall be

deposited in tho Village Panchayat Fund Ascount and shall be utilized as per clause 8(c)

of this agreement. The VPPC shall maintain objectivity &. transparency for equitable &
judicious distribution/use of interim usuliucts by all members of Gram Sabha who are

benoficiaries of the plantation asset.

c. In consonance with lvlanagement Plan of unit, at each rnajor harvest, f)epartment of
Social Forestry will retain 25% share fi'om the total receipts as Governrnent revenue and
75% af cash balance will be transferred to Village Panchayat Fund as per provisions of
the Agreement, The Village Panohayat Fund shall be maintained in a joint account of'
Chairperson of VPPC, Menrber Secretary (Rlock Office of Soeial Forestry) & Treasurer,
The account shall be maintained in a Nationalized Bank like J&K Bank in irrteresf
generating mode. The funds from Village Panchayat firnd shall be utilized for taking up
works within the jurisdiction of Gram Paurchayat like plantations. reaffbrestation of felled
Village Woodlots and to take up other common utility works. The VPPC (H,C) shall
propose the annual plan of works which shall be placed in VPPC (GB) for delibsrations
and final approval as part of the general Cram Panchayt Development Plan. The works
plan (ltrr affbrestatiorr wor*s) after its approval from VPPC (GB) shall be sent [o
Directnr, Department of Social Forestry for technical approval. Works shall bB taken up
as psr technical approval afler nreeting neoessar) codal procedure.

d. Tho VPPC shall abide by rules and regulations of Departmenl of Sopial
Fopstrylguidelines of the Govemment regarding utilization of financial resources,
rnaintenanc$ of accounts and following the rules and procedures while executing the
works & during future management thereof.

e, VFPC shall tollow the rules and regulations in letter and spirit while taking up execution"
managemsnt and harvesting of plantation assets.

f. During the operation of tlris agreement the Range Officer or his authorized
represeotative shall be entitled to enter upon the said lands fbr inspection, supervisiou
and other works connected with or incidental to the creation, maintenance and

d {}b/ T2
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q, harvesting of the said plantation and tbr such scientitic and technical studies as maybb coruidered by the concemed Forest officer appropriate and relevant.

unless
the

0f rh*

g.

h.

l,

IN THE WITNPSSES }-y$SAf,OF, the parries to this Agreement haye put their respestive
signatrues on the day and date mentioned above.

I{VITNESSEI
EXECTJTANTS

t.

ir,

Cliairperson, VPPC,*
Parfy of l*t Part

Name

Range offieer
Parry of 2M Pa;1

VPPC----

2. Nuryo

Address

*

1.3
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$.No. lParticulars Iletail
I

J Parrchayat

Coordinates of piecffi

frite 

of i.anci as per Revenue Record

&re$ )

a"
scHEpul,g - r

Particular of Lqpd tq be used for raising plantation ur,rits

rrv*

14

Districrt

? NES Block

4 Ward No.

5

6

7 No.

I
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This schedule rnentions
forest produce/ usul'ruct
plantation crop.

scHEpULq - rr

the procedure to bc fbllo*.ed for distribution of the interim
lrom tlre plaritation r-rnits and the disposal of final mature

{v

A.

3

4

ol'VPPC
2. I'wo (2) representarives of the

VPPC(EC) including one lbnrale
member.

I Block Of'licer (SF) as

2. Range O{ficer submit inventory of produce
fcrr'.ioint inspectiorr along with the
represerrtarivc of VPPC, DF'0 shall invire
thc process ol'e-auction.

3. J'lre c-actioll comnrittec. shail include I
repre$enratives of VPPC to be nominated
the Chairperson.

l.

1.5

S.No. Particulars / produce

of the interim Forcst produce

I Fodder

2 Grasses

tools
bypersonal use

Fruits/ Medicinal plants/ plants to be
harvested

B. Disposal of the fin*l han'est from the plantation units
I of Pole,the

etc.

2 Standing mature trees
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{;,.rr.t Lri Ja:':rl:1L iii,.1 i'iasi-inr:r'

*ffic* *f th* Pri:"le ip;tl Chiei Ccxrservator ftt Ft":r'ests, Ja:limr"r

CIRCUL AR

Prore{urei'gurd*lines lar :egulating felLing of plantatir:r;"t xnd lrees $rarn'ing *n
irstituti*n land* itrcluding Def*nce lanils.

The various insrifufions including Def*nce cslahhsh*rent gr*w frees and piantati*ns

l*nds un.ie; tltt'k r:rituil,':i;rln .r't fime,s, thtse insfitntiu'ls re*uir* felling nf t:te''

in fuIi or in part camprising a iew baes, for various reasons including sperati{}nai

infuaskucture or rem,ovai of leaning ancland exig*nciec like developing existing
trees tik*iy tr: fal), rausing <ianger t* the hu$all life ancl pr*perty. Therefore, it rsax lelt

Ta adopt uni.fgrrn guid*lines for dealing rvith such ca$es s* that any confusicrn or ant'

sifuati*ns.; err: nvr:iri**. fn* f*lk':w,inS guirit iints,';:r+r**urc'lcir r*gulaeing f*Jilng ni

and trees on institltiopa lands including dsfenee lands, the follort'lr:g

are laid dcrn'n:-

care the ins6hl tion land is forest land diverted under the ]ammu and Kashrniv Fore*t

) Act-1997, the felling of plantation trees shal] be alloN'ed and ' regulated

under th* provisions cf the Jaurmu and Kashn:i r Forest {Conservaticn} Act-l$7
{i'tS,il institution land irei:rg non-forest land, the feiling of plantation trees shall be

regulated rmder the provisions sf the Circular Na. 5 of 1998 *ahd 5.3.1pSS

by the Pr. Chief Conservator of Frres&, ]ammu and Kashmk.
provisicns of Circularof felling nf piantatiCIn trees as per the

thr issuance r-rf transptxtah*x pr:r*rissicn,i
r" 1- r r l

shall t'e required as per &e rtanding 1ar.rr/orders/irutrurtions of the Cor:rpet*nt

of fi,oyal, Reserved, $pecified kee$, and also *os*ff* restrittions ultdrr arr','

r:f the l*I*n''bls Suprtm*l ec'nrl fir the Govemment nf Jammu and Kashmir, *'rrr,rr.r1 hi:

except under the specific perrnission as prrvided urlder )an'.

institution shall ende*l'*r t* plant at l*ast double the numher of Plants f*lkct in
arqrund the Carnpus. For terhnical and kgistical help in this regard,

th* nearest Social FoI*strt, rr J'*rritnrinl Ft}r*st I-)ivtsiL:n.

the

order of the Pr. Chief Conserruator r:f Isrests, J&K.

IrJo. 5 sf 1998 datecl

liiii"

{

Chie.f dlr Foresfs
(Cenh'&l)1

itts/treesflor :tJ*&-tL I i L{ 
Y

and */attiatt tr: f}r;-

l tu,
fonsenlrrfcr rl" lnrrsf s. /*lrllt l
CnrservrifCIr *f }ltresIE, Fi:,4

ls. iifi.clir*;r

ddt.

.;.,, .-., .:.{, I:
ii,iir.,. ..;J:,.'::

Authority

i
I
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frrne -w

Governntent of Jamnru anci lla:trnlit

Of{ice of ttre Principal Chie{ Consen'atot o{ Fot esl:

\tan Bhararr, Jamnltt

Subject: telling of trees posing threat to life and property

Propo sals are received from time to time for removal of trees that

reat to life and property. ln this context, the following guiilElihes are

hereby issued:-

1_ ln forest areas, removal of trees posing threat to life and propertY shall

be governed strictly in accordance with the Qualitative and Quantitative

norms formtilated pursuance of the orders of Hon'ble Suprbme Court

dated 12.12.1996 in the case titled T.N. Godavarmln V/s UOI & others'

2- lf removal of trees raisediy Forest Department on other State lands

outside demarcated forests is required:

i. The applieat'ton-for felling of trees should be submitted by{he

concerned government department along with a certiftcate

issued by a revenue officer not below the rank of Tehsildar

having jurisdiction of the area that the trees pose threat to life

and ProPertY.

ii. The DFO shall inspect the site and submit a report to the

Conservator. The Conservator of Forests concerned shall

. accord the approval on the recommendation of the DFO

concerned-

iii. The CF shall satisfo himself that the area in question is not a

"Forest'' as defined in the order of Hon'ble Supreme Court

dated 12.!2.!996 in case titled T.N. Godavarman V/s UOI &

others--
3. The procedure to be adopted for felling and transportation of trees

grown on private lands shall continue to be regulated in accordance with

circu(.1r *". 
.: -"t_ 1:t.r:::r":t;:.j::t, 

issued under endorsement No.

Circular 01 of 2019

Dated 28 /1u2019
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Itt tase trt renrcrv;l ol tlees lront tht, prenrrses of tnsttlultons, lhe l&K SI (
rI)d) Lr(, tequested by the coltcetned instituttons for lellrng of !u(h treFr
att€r obtarnrnB the appr oval of the competent authority of ttre rn !trtutrorr
for fellng of the tlees. However, in case the instrtute tntends to transport
the felled trmber, the same shall be governed by the Circular 5 of 1G,,8 date d0s-03-199E.

The trees removed shaI be repraced with ornamentar shrubs or trees thatdo not grow very tall und
e n cro a c h u po n th e," ",,, o,::;'"T;:,1 ll1 JjliTi ;".ll il.,Hi, ::authorities by staff concerned for necessary action under law.

NO: PCCF/Coord/SFC/2019/783{06

Copy to

sdl
(Dr Mohit Gera tFSl

Pr Chief Conservator of Forests

Oated: 28 /1112019

u-4 tne Commissioner Secr
Environment, a,r,, ,".*",t"lli,oipartment 

of Forest, Ecc,ogv and

2. The Director, Department ofSoil and Water Conservation,
Jammu

3. The Director, Department of Social Forestry lammu4. The Director, State Forest Research lrrtit;;, ;r;;5. rhe Director, Department of Enri..";;;;;;;y Jno nu.oruSensing, Jammu
5. The Chief Wildlife Warden. Jammu
7. The Director, Forest protection Force, Jammu8. The Managing Director, J&K Stat" for"st Corioration, Jarnmu9 The Chief Conservator of Forests (Wp, R &T)10.The Chief Conservator of Forests (FCA)

11.The Chief Conservator of Forests (p&p)
12. The Chief Conservator of Forests (Kashmir/Jammu)
13.All conservators of Forests ff""itorir|j" 

"'r '' "",,",
14. The Conservator of Forests, Agrostology
15.The Conservator of Forests, Central Circlero. I ne Lonservator of Forests, Working plan Circle17. Circular File .\

I

chi(-- ^ (rRabidkd,,\'\
:f Conservat\of Forests (c""t;iil''

- )Il^l
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lrnnew - w

MUNICIPAL CORPORATION ACT. 2OOO 201

(4) The decision of the Tree Authority shall be final and shall not be

questioned in any court of law.

351. Seizure.- When the Tree Offrcer has reason to believe that an

offence uncler the provisions of this Chapter has been corntnitted in reslrect of
any tree, he rnay seize the tools, ropes, chains, bt'rats, vehicles or animals used

tbr thc cornnrission of the said otltncc alongwith trec or part thereof which
has been severed liorn the grourrd or the trunk, as the case may be.

lff;&nalty.- Whoever fells or abets the felling of any tree or causes

any tree tcl be felled in contravention ofthe provisions ofthis Chapter or any
rules made thereunder ol without any reasonable excuse fails to comply with
any order issued or conditions imposed by the Tree Ofllcer or any other offrcer
subordinatc to hinr in thc discharge ofthcir lunctions undcr thc provisions of
this Chapter shall on conviction bc punished with imprisonrnent which may
cxtent 1rl thlee morrths or with fine which rnay extend to llve hundred rupccs
or with both.

Explonation.-For the purposes of this section a breach of t'he provisions of
this Chapter or abetment ofbreach thereofin respect ofcutting
or destroying each tree shall be a separate offence.

353. Cornpounding oJ'olfen<"p.1.- \|6 otTence or breach of the provisions
of this Chapter shall be compoundcd by any authority ernpowered to compound
without providing for forfeiture of the tree fuel or tin,ber alongwith articles
seized under section J5l in favour ofthe concerncd Municipal Corporation.

354. Operation of other laws not ltarred.- Nothing in this Chapter shall
bc decmed to prevcnt any person from being prosecuted unc'ler any other law
tbr any act or omission which constituted an ofl'ence under these provisions or
fi-onr bcing Iiable und.t:r such other law to highcr punistrment or pcnalty than
that providcd by these provisions ol' the rules rnade thercuntlcr.

355. Power to rnake rules.- The Government may by notificatiol.r make
rules to carrv out the purposes ofthe pr<lvisions ofthis Chapter.

CHAPTER XXI

POWERS, PROCEDURE, OFFENCtrS ANt} PENAI,'tIES

356. Signature, conditions, duration, suspension, re.rtocation, etc. oJ'
licences and. u,ritten permissions. 

-( I ) whenever it is provided in this Act or
any bye-law made therennder that a licence or a written permission may be

----
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Government of iuffiu ancl t(ashnrir

cl,iis*ti*iariat, Revenue Depafiment
**i(:ir*

NoLifiPation

Jammu, 
'r'* 

:*ffi '*-wlarch' 2ct6

sRo ttr I .- In Pt-t rsuance of Powers conferred by section 137 rea$

sub-section (2) of section 37 of Janrmu and Kashmir Land Revenu

Samvat 19S6 (XII
t_^

rule5, nam*lY:-

of 1995), the Gnvernment herebY makes the

o11

not

mgan

1. Title'

(?)

(3)

(1) rules maY be called "The Jammu and

Khair Trees Acacta catechtt' (fvlanagemenf
mmencenrent and aPPlicafi on

rules shatl come. into force from the date

n in the Government Gaaelte'

) lrtto, r

rules shall apply to tlre Khair rees standing

ctuding private -filifffi lands' and' shaH

r--, it .Oing on forest lands'

se{lni
I

I

(l)i tn
1

i
I

i

!

:

,

l

Z, tion

in
air 

-[

h

these iules, unless the context otherwise requires:-

Assessinent Year" means last Year of

felling clcle;

"Divislonal forest Olficer" treans the ll

Offlcer of ttrc Territpria Division incl the

Forest 0fficer, Urban forestrY Division, r l'

c. "fimprtwered Ol'ficer" means tlr* Chief Co

Forests, Jamrnu;

"Forest Lands" demarcatecJ and 'un-d rcated
d.

forests under the control of l&K Forest DePa and

shall have the same meanlng a5 a55lgnad

and Kashmir Forest Act, 1987 (n'n' 1e3o);
tn Jammu

1l

ffi

I

i
I
h
t

I

i

I

I

I

I

I
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I

orrn" rnenns the fsrnr appended to these rules;,ar \l

f . "Khpir Tree" means tree having, the L:otanical narne
cate?hUl d.nd shall include its roots, stumps, stem a

branches whether standing or fallen and shall also incl

saedlings, raplings and pole of the species;

g. ":Management Plan" means the plan prepared

r,ules for scientific rnanagernent of l(liair [rees

managerfierr[ units; 
:

undef
j,

coveil
I

I
j

ng

h. "Managernent Unit" means the aggregate of areas of
forest land Khair trees falling within the jurisdiction of
Territarial Division;

i. *'Outturn" means a quantify of obtained frgm a
it of an area;

nd expressions used but not defi in these,rulQs s

r Land Revenue Act, Samvat 1996, a d

Forest Act, $arnvat 1987 (A.D. 19

3, ftestri on felling, conversion and utili of trees

(1) air' tre'e shall be felled "or con
permission granted under these r

(2)

(2)

have
Kash
l(ash

E

hair

anyNo
irh

sarne meaning as assigned to th in the Jammu
in the.lammu

shall be used for any purpose

of assessment report prepared after survey a
a rnanagement plan

s
4.

nce with the provisions made under lhese rules..

It and approval of managenrent plan

licalion of Khair tree bearinq at.eas and
stock in all management units including the

(1) The
grCIw

' be permitlcd.

(2) On the basis
sub-rule (1), shall be prepared

anagement units,I Ut(rsl-
I

Departrnent covering all m
by':

for

ln
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I

:sfm* shail be submitteci ta the principar chi*r ccnsnrval'rlrests lor approl,al by the unci of the uir"rrnr.,',, |*or.
tor of

5Aa comrnilt,

irman).

retary)

ta) 0n the basis of approved
OfficerDivisional Forest

pr0Qra mme/block for the
for ten ,years as per FORMTA'

(5) No Dqviation

management n, the
shall year-wise

rnanagemenf 'unit under his jurisdi

abovei

Accord
land.

p amme fixed a5

sanction to the felling prog nrme in

from eleven year felling
ned FORlt4-'A,, shall be pe

E

i1)

a) In Fro rie*ary Land

4

Thb
tha

ed territorial
infornatipn of all

Conservator of

&
L year

unit
0ffi

(2)
of

0f
i.

{3) Fqrests

of ap
a

on from the date of acco
Officer.

h) rn Farest Land

.

ti
ii
rii
i, i

r!.,t
,:l

ill
;i i

i

'1

,i
i

t

I

i

I
I

t

(3) rhe rylnaoWrb1! plan shall be pr"eparect by
conrprising [h.e following:-

t-

ii.
Pla

:iii. )

il

i

t

I

l
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rrbtifiration 'of feting 
-blockr invitation and procesging ofapplication fpr grant af felling permission , 

,

(

a)
is encroached
any rnortgage

en
after ,following
umeraLinn.

witirin the clernarcaled

{3)

{4

I

I
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i,

I

'and the
the procedure for

i
;

i

I

I
i
I

I
I
t
I

I

i

Ir

I
i
,
l
t
t
I

I
I
t
I
]
i
,
i.
I

I
I
!

I
I

1567



i

any received, shall be d isposed off by the concerned DivForest in such manner as may be necessa ry underQfficer
15 dayswithin frcm the date of receipt.

nal
ES

er)

7

o{}.

(2) The
regfrr
condi
mfrne

,felling shall be done only after a
rding paynrent bf fees foi eich Khair
itions, compensatory plantation
gernenr plan approved under rule 4. ;

,ring to
prescribed fel

nientioned

e
Folest tl

d aisposnd

the

from

{?J rhe

(3) The
ow
1$98
sale/p

(4)
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(s)

(6)

{3) l-jme
a

L0.' Control

Tira
shall

Katha

and

I1, Reurittance of the Fees/Revenue

l

Itrhr:4n the owner may have sold the.Khair wood, l(hair fireand other remnan$ r:f. the feifuJ ff,u,, trees.

2A/-
by

lo iar

of

o

j:::il,*,-s, opgryrions shalt be foilowed asrnagcment planlfeliin g prosra mme.

Katha nranuf,acturinE un its

Kha

dustry

The revenue genr:rated as a resurr of fefiing permission fertransporlarion permissisr-r ree anc. i*o*ul'r;;il;l from disporar oiKhair wood shau be renrir_ueJ lnroii,* stur*1i*i;;;;u, immediarery onits being realized, as revenue receipts or rnr**t-nepartnrenl. These

I

:

I

Th.e fge of It$ 2o/- per quintal wtti-rinquinral for export outside biut* oi,rin
:nu Niovernment from time to fime
rra nsportation pernr ission.

I

Marking, fell rft0,
Khail wood ftqm
Iand shall be"done,by the
receiving approval from the

(7)

9. Validiry df feiling pernrission ancl

(1) I he rng permission
from the dafe

granted shall be
of lts issuance.

units-in the
the J&K Wood

) Rules, 2CI12 as a

{2)

by

State and Rs
sum as may be
shall be

and
land private
Divisional Forest Officei

Empowered Officer

submif.
to the

report at

me fnn

lor a period:of

recomrrendations
the same

State, utilizinE
Based Industries

Primary Wood gased

4
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shall be realized by the authorities who are 8m
such permissions. to

Di
1) of

13. Penatrty

14. Ag

"'lhe

.L

Any
shalr

and
Jan'lr

person/ who con$avenes any of the
be liable to penalties proviried under

Kashmir Land Revenue Act, Samvat 1
nu and Kashmir Forest A*., lgg1 {A.D.

38
of
of

996 e A.D.)
1

ri to, an

ru
m

cl,

rplication of bther laws nat ba.rred

provisions ai these rules shall be in add
tir:n of, any other law for gre tirne being

on
tn

r"5

expressly provided under the lammu and
Ug Act, Santvat lg$6 {1939 A.D.).

I and Savings

and Kashmir Khair Trees .Acacia catechu'(

taken under the rules so

ization) Rules, lgg5 are repe4led
shall 

"be
hereby

repealed
taken nder the prcivisions of ttrese rules.

er of the Government of Janrmu and Kashrnir

The
and
a

No:- RevlLitlt4lZ*L4
Copy ts the:-

sd/-
(Muhamnrad

Secretary to the
Revenue

Dated:-pt -G3-

By

r

1,. Financial Commissioner, Revenue, J&X, Jammu.
?. Priricipal Secrelary to the Governmenf Forest Departrnent.

!

.. ..il.

J.2" 'Appeal

f

provi

Lhe

not
forcg

Ln
!

1

ln

I

ID
i

i
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7. Afi
B.

to
Affairs

eneral Admrni on

af Law, Jugtice

I. pvt.
TO,

Gavern rnenu, Notlfication

GovernrnGovern menr Fress Ja rnmul

General
rY to J&K

f Gazerte.
file/Stock

ent,
Srinagar, f'or fl

1

ment
partment

file"

I)epufu
{"he

OenueRe

i.

J

I
i'
i

I
,i

j

:t{AS

l
i

I

ll
J:
i

I

,t
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{
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[olllut'.*B'
Application for firant of Fermission for Felling Khair

(ftefer sub-rute (,r) of Rule 6)

Division,

,l*toil,_Ki,rdly 
qmnt perrnission for felling of Khair Tree in my

JI)

$1)

I) Nafi.te with parenhge:

of Khair trees intended to nbe felled
of the tree;

a)

v0ur a5 per g

and
l

sold;

,}

Nc:

of felting:v)

v0

The2

of the Co-shares with parentage and
docunrents are enclosqd:*

of the appiicant to ttre effect that above are
Girdaurarisigned by the Patwari of

of Co*shares if any.

il

iv) proof.

coTect.
:

:

:

i

l

3. that lthair saplings have be*n planted by me infelling are alive as on date.
jir:u of the

by Norary

Date afid place

Signature

l!

Ier

+%.

$ir,

rornFlste
I

address{s)i

I

l

I

l
i

I
t
!

rl

Photn
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1

nr. rl*ufi,ffil:If* eotunrn rhe derairs resarding dry,

FOgl4-,q,

Verification Report of $re ,t. 0

Girth nf the tree

At brecrst Height (Clvt)

as

based.

VI Tree Nurnb*r

that:*
*

a) As under sulr*rute (2) of rule E, the Naib I ehsildar

for

OF

etc

0f
;

i

I
I

I

i

r*L**

a tly

ti:

{Refer sub*rute (g) of Rule 6)

L fi:fililiil",?x?;: ffil'rTx;lnd 
date on which verincarion

JII Khasra No,/Nos. Yr L'/vvsr t.

LU lr*" ,rf ilrc Kh.:sro No./t\os.v rnuntcralion iisl ol [he silviculLurally available trees

Renrp;ks

ll

l1
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qoRM-try

I

i
1

I

l

:

I
I
I

i
I

I
I
I
I

I

1)
2)
3)
4)
5)
6)

block; -

TR

Tree number
enumeration

above permission for

Girth (CIvl)

felling as per Column S:is to the

Ieast

peras
IisI

TOTAL:-

{

TfeT

I

I

:

I

l

l

i

:

:

I

Forma t for fellin g 
.perm ission

:

:

)

Nq.

Remarkg

J
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I

MonthlY

Name
i

Name

(.)t

1. sf

2. of

4

6.
a Khair
b Khair

7

,9

8.

FORM..E,

return of Khttir felling, Convefsion' Salsr

(Refer stb-rula (7) of rule 8)

the DivisionlBangelBlc#bea1.'

the felling block (village)-

the owner/owners.

of tees marked witll volume in Cmq'

of trees felled. :

obhined (M3)

wood.
Flrewood.

l',-
Tra

3

5.

I

t

1

I

1

l

I
I

)

ll'll ':r il

a

of the agencY in whose favour
perfnlss$on has issued.

pennission.
date.

form 25 issue{.

on account of

I

rvilhfees Y

i

.,: iii;lI,i.1 .Ii'"1

i rii I

'| t 'r '

Number::,
"t l

0{rttum

i

daLe,

!.

;,

I

;
I

I

!ii
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1.

t.

3.

.t.

FORM-'F'

Conservator sf Fcrcsk, R*pqf-t* of availability. the "Khair tree to the Government

I

of

(R*fer Sub-rule (Z) of rute s)
Year Report.

Total area of the felllng hlocks operated dirring the

Fr" Chief

during

i

I

year with
t

bJsck:as.

name.

as ar (2)

filan

Agregate grox growing

Ag grggate silvicu lturally
Crn$i

shck avaitahle in the felling

available stocks in the feiling blnrks
'l.:

volume rnarked for felling during the year (in

volume of the Khair wood actually felle{. the.year (in

volume of the Khair wood purchased
year (in cmsJ"

value of the Khair wood purchased by
year {in Rs per cum)

sale iate purchosed

recovered from the tree owners (in

charges recovered from the Katho manufacturin
.l

**"******x +

tg

;

I

'

1

.

l
i
l
I

I
I

I

i
I
I

i
i
i
I

,
t

I
I

I

.

g units {in nrJ.

i

I

i

,

dr rf*********

Ir:l

it i.:] 
:

1

etc.
!:
i

CIf

above ,(in

I
I

I
i

1

I

l

I

I

I
i
1

I

i
I

'
I
,

I

I
!

i

I

i

I

i
I

I
L.
I
I

I

i
i
i
id.
I
I
t

i
I

I
t
I

7.

8.

a

10,

11.

l
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()ovenrnrcnt of Jammu & Ka-shmir
Forest. Ecologp' & Environment Department

(' ivil Sccretariat. Jammu/Srinagar

Suhject; Nomination of T'ree officer for the Tree Authorities in Jammu
Municipal Corporation and Srinagar Municipal Corporation.

Government ordcr No:- 'll0 - JK(Fsr) of 2023
Dalorl:- // .05.2023

ln 1r'nns ol'Scction i{-i ot'lvlunicipal L'orporation Act. 2000. sanction is

herr'hl accordctl to tltc r1()rltinirlii)n of [)ivi.sionirl ljorc-st Oftlccr- Social Forestry.

Jammu; and Divisional l'oresl Olliccr. Social Forestry, Srinagar as Tree Offrcers for
the purpose of Tree Authorities of Jammu Municipal Corporatiln and Srinagar

Municipal Corporation respeclivel;". rvithin their territorialjurisdictions.
t

By Ordcr of thc (iovcrnment ol'.lanrmu and Kashmir.

No: FSI -A dml 70/2022-02

Copy to the:-.

sd/-
(Dheeraj Gupta),IAS

Principal Secretary to the Government
Dated: I l. 05,2023

l. Principal Sccretary to thc llon'blc I ieutennnl (iorernor.

2. Principal Secretary to thc (iovernrnent. Housing & lJrban Development
Department. This is in reference to his OM N0, HUD-I^9G0JMC23/2022 dated
13.04"2023.

3. Principal Chief Consen'ator of l'orests & HoFF, J&K.
4. Joint Secretary. (J&K). Ministry of l{ome AfIairs. Government of India.
5. Commissioner/Secretan' to the (it)\cffimert- Gencral Administration Department.
6. PCCF,'Director. Social Ftlrestrl l)cpartmcnt. J&K.
7. Diiector. Archives. Archac'okrgl and Muserrnrs. J&K.
8. Private Secretary to the Chief Secretary,. J&K.
9. PS to Principal Secretary to Covernmenl lrorests. Ecology & Environment

Department.
10. Ilc Wehsite/Government Order lile (rv.3s.c)/Stock tile.

(Nlohanr Ars ad Jan)
Under Secretary tct (i rnent

l' orest. l-.cofpgl' & Environment Department,lt.l I
'i"Yr
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